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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 620/2022 

IN THE MATTER OF: 

 

KAUSHAL KISHORE VISHWAKARMA     …APPLICANT 

VERSUS 

STATE OF PUNJAB AND OTHERS              …RESPONDENTS 

 

WRITTEN SUBMISSIONS ON BEHALF OF RESPONDENT NO. 4 (NFL, 

BATHINDA) & RESPONDENT NO. 7 (NFL, PANIPAT) 

 

GENERATION OF CARBON SLURRY 

1. NFL started its commercial production in the year 1979 where it used Fuel Oil 

(‘FO’) / Low Sulphur Heavy Stock (‘LSHS’) as feedstock for the production of Urea 

from 1979 till November, 2012. The Plant was based on the partial oxidation of FO 

by the Shell Gasification process with the help of oxygen and steam at 55 Kg/cm2 

at a temperature of 1,350 degrees Celsius. During the partial oxidation of FO, which 

is an energy-intensive process, carbon is generated due to inevitable thermal 

cracking. The carbon so generated, called ‘Carbon Slurry’ (mixture of carbon and 

water), was removed from the raw gas with the aid of water and collected in a carbon 

separator. 

 

2. In an endeavor to keep pace with clean technology and with a commitment to 

sustainable development, the Plants of the Respondents were restructured in 

November, 2012 after heavy investments. The feedstock was replaced from LSHS 

to Natural Gas, which not only reduced the specific energy per metric tonnes of urea 

but also lowered the carbon footprint. Resultantly, no carbon slurry has been 

generated by the Respondents since the year 2012. 

 

HWM RULES, 2016 

3. On 04.04.2016, Government of India notified the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 (hereinafter referred to 

as ‘said Rules’) as amended, for the safe and environmentally sound regulation and 

management of hazardous and other wastes. Under 18.2 of Schedule-I of the Rules, 

carbon residue (slurry) from production of nitrogenous and complex fertilizers has 

been categorized as Hazardous Waste. Hence, up until 2016, carbon slurry did not 

attract the provisions of the said Rules. 

 

4. The carbon residue (slurry) for production of nitrogenous and complex fertilizers 

has been categorized as Hazardous Waste under 18.2 of Schedule-1 of the said Rules. 
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It is reiterated that the Respondents have discontinued the generation of carbon 

slurry as part of their operational practices as aforementioned and the storage and 

disposal of the slurry generated prior to 2012 is being done in line with the said Rules 

and other regulations of the Government of India. 

 

5. It may be noted that the Respondents are now dealing with what is essentially a 

legacy issue. This waste was generated prior to 2012 and has been progressively 

disposed of by the Respondent in a responsible and environmentally safe manner in 

compliance with the provisions of applicable law.   

 

STORAGE/MANAGEMENT & DISPOSAL OF CARBON SLURRY 

6. Since the Notification of the said Rules, the Respondents have been following the 

required Rules, Regulations etc. for safe and environmentally sound management of 

carbon slurry at its unit: 

a) Rules 3(21) defines ‘occupier’ as “…a person who has control over the 
affairs of the factory or the premises and includes in relation to any 
hazardous and other wastes, the person in possession of the hazardous or 
other waste”. 

b) Rule 4 of the said Rules lays down the responsibilities of the occupier for 

management of hazardous and other wastes.  

The Prohibition : This Rule prohibits the Respondents from freely dealing 

with or disposing off the hazardous material (carbon slurry) and requires that 

carbon slurry : (i) can only be sent or sold to an authorised actual user or shall 

be disposed of in an authorised disposal facility; and (ii) can only be 

transported from an occupier’s unit to an authorised actual user or to an 

authorised disposal facility in accordance with the provisions of the said 

Rules. 

c) The Utilisation : Rule 9 of the said Rules lays down the manner in which 

the utilisation of hazardous and other wastes is to be done i.e. the utilisation 
of hazardous and other wastes as a resource or after pre-processing either 
for co-processing or for any other use, including within the premises of the 
generator, shall be carried out only after obtaining authorization from the 
State Pollution Control Boards in respect of waste on the basis of standard 
operating procedures or guidelines provided by the Central Pollution Board. 

d) The Packaging and Labelling : Rule 17 of the said Rules lays down the 

manner in which the packaging and labelling of hazardous and other wastes 

is to be done i.e. any occupier handling hazardous or other wastes and 
operator of the treatment, storage and disposal facility shall ensure that the 
hazardous and other wastes are packaged in a manner suitable for safe 
handling, storage and transport as per the guidelines issued by the CPCB 
from time to time. 
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e) The Transportation : Rule 18 of the said Rules lays down the manner in 

which the transportation of hazardous and other wastes is to be done i.e. the 
transport of the hazardous and other waste shall be in accordance with the 
provisions of these rules and the rules made by the Central Government 
under the Motor Vehicles Act, 1988 and the guidelines issued by the Central 
Pollution Control Board from time to time in this regard. 

The Respondents always ensure that the carbon slurry is transported / 

disposed of by the authorised contractor(s) in closed trucks and containers, 

affixed with labels containing the emergency numbers in case of any spillage 

of the hazardous material, in accordance with the said Rule. 

 

7. It is pertinent to highlight here that in terms of the said Rules, it limits the ability of 

the Respondents to freely deal with or dispose of the hazardous material under 

consideration. Only parties authorised or duly certified under the said Rules can 

dispose of hazardous wastes and could not be sold to consumers / industries directly. 

Furthermore, only valid authorised parties registered with the Central Pollution 

Control Board (‘Respondent No.9’) or the concerned SPCB could participate in the 

tendering process. The requirements as per the said Rules for a party to apply in a 

tendering process are: (i) valid consent to operate (Air & Water) from the 

Respondent No.9 or SPCB. Copy of such consent to operate certificate (CTO) shall 

be submitted to Metal Scrap Trade Corporation Limited (‘Respondent No.11’) ( 

before participating in e-auction); (ii) valid authorization for storage, utilizing and 

transportation of carbon slurry as per the said Rules. Such authorization / license 

shall have a validity of at least 1 (one) year from the date of bidding; and (iii) in case 

of transportation, the buyer shall obtain ‘No Objection Certificate’ in the name of 

the Respondents from the concerned SPCB.  

 

8. In a nutshell, the Respondents can only sell carbon slurry to intermediaries, who are 

certified by the concerned competent authority and duly licensed. Thus, the 

Respondents suffer a disability created by law whereby the Respondents cannot 

freely deal with the product and have to strictly act in terms of the said Rules. 

 

POLLUTERS PAY PRINCIPLE 

9. In Environmental Law, the ‘Polluters Pay Principle’ is enacted to make the party 

responsible for polluting the environment, to make good the damage caused to the 

environment. The Apex Court in ‘M.C Mehta vs Kamal Nath & Ors. [2000 (6) SCC 

213] defined Polluters-Pay Principle as: “In the matter of enforcement of 
fundamental rights under Article 21, under the public law domain, the Court, in 
exercise of its powers under Article 32 of the Constitution, has awarded damages 
against those who have been responsible for disturbing the ecological balance 
wither by running the industries or any other activity which has the effect of causing 
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pollution in the environment. The court while awarding damages also enforces the 
Polluters-Pay Principle which is widely accepted as means of paying for the cost of 
pollution and control. To put in other words, the wrongdoer, the polluters, is under 
an obligation to make good the damage caused to the environment.” 

 

As illustrated by the Apex Court in the aforementioned judgment, only the polluter, 

wrongdoer is under an obligation to make good the damage caused to the 

environment. 

Copy of the Judgment titled as “M.C. Mehta vs Kamal Nath & Ors.” is marked and 

annexed herewith as DOCUMENT – 1. 

 

10. It is pertinent to mention that the Respondents are the ‘occupier’ of the carbon slurry 

and its duties are envisaged under the Rule 4 as aforementioned. The Respondents 

are in due compliance of the duties as mandated by the said Rules. The carbon slurry 

lying in the Respondents units respectively are stored in separate designated ponds 

after taking all necessary precautions and following all the regulations and 

guidelines issued by the Government of India. The details of the carbon slurry ponds 

are as follows: 

 

Respondent No.4 

Pond 

Size 

(sq. mts.) 

Respondent No.7 

Pond 

Size 

(sq. mts.) 

Pond Number 1 11,252 Part – A Area 33,150 

Pond Number 2 12,610 Part – B Area 9,000 

Pond Number 3 48,300 Total size 

 

42,150 

Total size 72,162 

 

11. The carbon slurry ponds are brick lined with High-Density Polyethylene (‘HDPE’) 

which is excellent in its durability, flexibility and im-permeability. HDPE is highly 

resistant to environmental conditions and is widely used for the manufacture of 

chemical tanks. To prevent any leaks or spillage from the ponds, the dyke walls are 

raised by 3 to 5 meters from the carbon slurry storage level, and the average depth 

of the carbon slurry ponds are approximately 6 meters. Furthermore, the dyke walls 

around the carbon slurry ponds are surrounded by a lush tree cover. 

 

12. The aforementioned carbon slurry ponds are built at a considerable distance from 

human settlement to prevent any hazards while loading and unloading. To ensure 

further safety, fencing has been done by the Respondents around the carbon slurry 

ponds and security guards with proper gear and training have been posted. As an 

added caution, a committee has been constituted by the Respondents for regular 

monitoring of the carbon slurry ponds while carbon slurry is being lifted, to ensure 

that the said Rules are complied with and no environmental harm or damage is 
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caused during the process. In addition to this, the Respondent No.7 also installed 

CCTV cameras around the ponds of their respective unit to aid the monitoring 

process. 

 

13. Therefore, under the Polluters-Pay Principle it is the wrongdoer under an obligation 

to make good the damage caused to the environment. But, to the contrary the 

Respondents have: (i) not polluted the air, water & land; and (ii) ensured that there’s 

no leakage from its ponds. It is crucial to point out that the said Rules lay down the 

Rules for the Respondents in the order in which it is bound to dispose of the 

scheduled material. The Polluters-Pay Principle is vis-a-vis a liability created by law 

and the Respondents who in turn are following the said Rules in order to dispose of 

the material and are not violating any of the terms of such Rules, cannot be punished 

with such a liability. 

 

TESTING CONDUCTED: NON HAZARDOUS 

14. In addition to the above, directions were issued by the Ministry of Environment, 

Forest & Climate Change (‘Respondent No.8’) vide Office Memo F.No.23-

88/2018-HSM, dated 09.10.2018, for the analysis of representative samples of 

carbon slurry from carbon ponds of the Respondents respectively as per Schedule II 

of the said Rules.  

15. The Respondent No.4 in compliance with the above directions issued by the 

Respondent No.8, proceeded with the testing of carbon slurry lying in its ponds from 

Alpha Test House, New Delhi vide Letter, dated 18.10.2018.  

Copy of the Report of M/s Alpha Test House (ISO 9001-2008 Certified Testing 

Laboratory), New Delhi, dated 15.11.2018, for the testing of carbon slurry conducted 

by Respondent No.4 is marked and annexed herewith as DOCUMENT - 2. 

 

16. Whereas, the Respondent No.7 in compliance with the above directions issued by 

the Respondent No.8, proceeded with the testing of carbon slurry lying in its ponds 

from Alpha Test House, New Delhi vide Letter, dated 01.11.2018. It is pertinent to 

highlight that Alpha Test House is an ISO (9001-2008) certified Testing Laboratory. 

As per the report / test analysis, the samples collected from the ponds of the 

Respondents units indicated that the carbon slurry lying in the ponds is Non-

Hazardous as the Hazardous contents are below the detectable limits as per the 

Schedule II of the said Rules. 

Copy of the Report of M/s Alpha Test House (ISO 9001-2008 Certified Testing 

Laboratory), New Delhi, dated 15.11.2018, for the testing of carbon slurry conducted 

by Respondent No. 7 is marked and annexed herewith as DOCUMENT - 3. 

 

17. Furthermore, abiding by the directions of Punjab Pollution Control Board 

(‘Respondent No.2’), vide Letter No. 816, dated 12.02.2024, the Respondent No.4 
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conducted an Environment Assessment Study in order to assess whether any 

environmental damage was taking place for storing carbon slurry in the unit’s ponds. 

The said assessment study was conducted by the Maharaja Ranjit Singh Punjab 

Technical University (‘MRSPTU’), Bathinda. It is pertinent to mention that this 

institute is approved by Respondent No.2. The environment assessment team of 

MRSPTU collected groundwater samples from in and around the complex of 

Respondent No.4 and carbon slurry samples from carbon ponds. As per the report / 

test analysis, all the parameters are well within the prescribed limits of Schedule II 

of the said Rules. Furthermore, the water quality in the area is safe and meets all 

relevant environmental standards (BIS, 2012-10500). Detailed report has been 

already submitted to Respondent No.2 on 04.09.2024. 

Copy of the Report / Assessment Study, dated 04.09.2024, conducted by Maharaja 

Ranjit Singh Punjab Technical University is marked and annexed herewith as 

DOCUMENT - 4. 

 

UNDERTAKINGS BY RESPONDENT NO.5 

18. Respondent No.5 - an authorised party under the said Rules, was the party contracted 

to dispose of the carbon slurry lying in the Respondents units. However, there was 

gross delay caused by the Respondent No.5, which led to an oral undertaking being 

given by Respondent No.5 in the captioned matter to this Hon’ble Tribunal, 

committing to collect, lift, transport, and utilize the entire quantity lying in the ponds 

of the Respondents within the committed time i.e. 30.09.2024. Vide Letter, dated 

22.06.2024, the Respondent No.5 reaffirmed its commitment to lift 100% of the 

material within the committed time. Till date, Respondent No.5 has not been able to 

lift the entire quantity from the ponds of the Respondents. 

Copy of the Letter, dated 22.06.2024, sent by the Respondent No.5 reaffirming its 

commitment to lift 100% of the material, is marked and annexed herewith as 

DOCUMENT - 5. 

19. In addition to the above, this Hon’ble Tribunal vide Order, dated 15.10.2024, was 

pleased to issue directions to the Respondents to take appropriate action and extend 

requisite facilities at the storage site to the Respondent No.5, with respect to the 

financial conditions being faced by the Respondent No.5, for ensuring expeditions 

disposal of carbon slurry. In light of these directions, following steps were taken by 

the Respondents to financially support the Respondent No.5: 

a) Respondent No.4: 

The Respondent No.5, vide email, dated 10.01.2025, requested for 

refund of unutilised amount lying with the Respondent No.4. After 

several meetings, deliberations and discussion, and a part of their 

endeavor to ensure timely lifting of carbon slurry, it was decided that the 

Respondent No.4 would provide support to the Respondent No.5 for 

completely lifting the balance material, in line with the directions issued 
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by this Hon’ble Tribunal on 15.10.2024. During another meeting on 

28.02.2025, it was agreed between the representatives of the Respondent 

No.4 and the Respondent No.5 that the Respondent No.4 will release an 

amount of Rs.1,60,00,000/- (Rupees One Crore Sixty Lacs Only) to the 

Respondent No.5 to meet the working capital requirement for lifting the 

carbon slurry subject to submission of an Undertaking-cum-Indemnity 

Bond by the Respondent No.5. It was also agreed upon by the 

Respondent No.5 that they will lift 5000 MT of carbon slurry from the 

Respondent No.4’s ponds by 31.07.2025 and all remaining material by 

31.03.2026. The same was reiterated by the Respondent No.5 in its 

Letter, dated 28.02.2025, to the Respondent No.4. 

  

The Respondent No.4, vide Letter, dated 12.03.2025, informed the 

Respondent No.5 that they are willing to release the funds subject to the 

above-mentioned conditions. Thereafter, the Respondent No.4 vide 

email, dated 19.03.2025, reminded the Respondent No.5, to submit the 

above-mentioned undertakings. Subsequently, on 26.03.2025, the 

Respondent No.5 submitted the Undertaking-cum-Indemnity Bond and 

issued Post-dated cheques for an amount of Rs.1,60,00,000/- (Rupees 

One Crore Sixty Lacs Only) in favour of Respondent No.4. Upon 

receiving the above-mentioned Undertaking-cum-Indemnity Bond and 

Post-dated cheques, the Respondent No.4 on 29.03.2025 released an 

amount of Rs.1,60,00,000/- (Rupees One Crore Sixty Lacs Only) to the 

Respondent No5. 

Copy of Order, dated 15.10.2024, passed by this Hon’ble Tribunal in the 

captioned matter is marked and annexed herewith as DOCUMENT – 6. 

Copy of letter, dated 28.02.2025, sent by the Respondent No.5 to the 

Respondent No.4 is marked and annexed herewith as DOCUMENT – 

7. 

Copy of letter, dated 12.03.2025, sent by the Respondent No.4 to the 

Respondent No.5 is marked and annexed herewith as DOCUMENT – 

8. 

Copy of email, dated 19.03.2025, sent by the Respondent No.4 to the 

Respondent No.5 is marked and annexed herewith as DOCUMENT – 

9. 

Copy of letter, dated 26.03.2025, sent by the Respondent No.5 to the 

Respondent No.4 is marked and annexed herewith as DOCUMENT – 

10. 

 

 

b) Respondent No.7: 
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The Respondent No.5, vide email, dated 10.01.2025, requested for 

refund of unutilised amount lying with the Respondent No.7. After 

several meetings, deliberations and discussion, and a part of their 

endeavor to ensure timely lifting of carbon slurry, it was decided that the 

Respondent No.7 would provide support to the Respondent No.5 for 

completely lifting the balance material, in line with the directions issued 

by this Hon’ble Tribunal on 15.10.2024. The Respondent No.7 

requested the Respondent No.5 to submit their detailed action plan with 

respect to lifting of carbon slurry. Vide email, dated 10.02.2025 and 

thereafter on 17.02.2025, the Respondent No.5 sent their proposal to the 

Respondent No.7, inter-alia requesting for (i) refund of the advance 

deposited along with the interest; (ii) grant of Rs.5,50,00,000/- (Rupees 

Five Crores Fifty Lacs Only); and (iii) supply of material on free of cost 

basis. During a meeting held on 01.03.2025, the Respondent No.7 would 

be willing to extend financial support to the extent of the balance amount 

deposited by Respondent No.5 with Respondent No.7 subject to: (i) 

submission of Bank Guarantee of equivalent amount by the Respondent 

No.5; and (ii) submission of lifting plan for the carbon slurry by the 

Respondent No.5. 

 

Thereafter, subsequent to various discussions between the Respondent 

No.5 and Respondent No.7, final proposal was submitted by the 

Respondent No.5, vide Letter, dated 17.03.2025. In response to the 

Letter, the Respondent No.7, vide Letter, dated 25.03.2025, acceded to 

their request as described under - subject to them submitting 

Undertaking-cum-Indemnity Bond on a non-judicial stamp paper along 

with Post-Dated Cheques for the above-mentioned amount: (i) release 

an amount of Rs.1,69,99,542/ (Rupees One Crore Sixty Nine Lacs 

Ninety Nine Thousand Five Hundred Forty Two Only) i.e. 25% of the 

balance advance amount deposited with Respondent No.7 to the 

Respondent No.5, against which the Respondent No.5 shall lift 4208MT 

of carbon slurry within a period of 5 months from the date of issue of 

Sale Order/Intimation Letter i.e. 25.03.2025; (ii) supply of power on free 

of cost basis at one point in battery limit of Respondent No.7; (iii) 

providing free portable water in battery limit of the Respondent No.7; 

(iv) providing steam on free of cost basis at battery limit of Respondent 

No.7; and (v) allow the Respondent No.5 for mobilization/operation and 

for maintenance of their mobile/skid mounted material handling and 

water load reducing unit at the site itself, for speedier clearance of actual 

carbon material at the earliest possible time.  
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However, the Respondent No.5 submitted, vide email, dated 

26.03.2025, that they regret making any commitment to lift the carbon 

slurry even though Respondent No.7 is ready to give financial support 

of Rs. 1,69,99,542 (Rupees One Crore Sixty Nine Lacs Ninety Nine 

Thousand Five Hundred Forty Two Only) along with other support. It is 

to be noted that since 05.03.2025, no action has been taken by the 

Respondent No.5. 

Copy of letter, dated 17.03.2025, sent by the Respondent No.5 to the 

Respondent No.7 is marked and annexed herewith as DOCUMENT – 

11. 

 

Thus, it can be seen that the Respondents have left no stone unturned to ensure safe 

storage and management of carbon slurry and its efficient disposal. The Respondents 

are ready and willing to extend all possible and feasible support to the Respondent 

No.5 to ensure efficient and timely lifting and disposal of carbon slurry from its 

ponds. 

 

EFFORTS PUT IN BY THE RESPONDENTS TO EXPEDITE THE DISPOSAL 

OF CARBON SLURRY 

 

SOLE BUYER 

20. It is further pointed out that M/s Shubham Sales Company (‘Respondent No.5’) is 

the only authorised contractor dealing in carbon slurry. The Respondents are left 

with no other option/choice, but to recourse and depend on Respondent No.5 to lift 

the entire quantity of carbon slurry lying in the units of the Respondents respectively. 

 

RESPONDENT NO.4 

21. The Respondent No.4 vide email, dated 11.09.2024, requested Respondent No.11 to 

provide an upto date list of registered parties specifically dealing in disposal of 

carbon slurry. In Reply to this email, Respondent No.11 vide email, dated 

17.09.2024, clarified that as per the records Respondent No.5 is the only one dealing 

in carbon slurry. In addition to this, the Respondent No.4 vide emails, dated 

20.09.2024, 25.09.2024, 07.11.2024, 17.12.2024 and 18.12.2024, requested 

Respondent No.11 again to provide the list of all previous registered buyers/parties 

who participated for the auctions of disposal of carbon slurry. In response, the 

Respondent No.11 vide email, dated 24.12.2024, informed the Respondent No.4 that 

only 3 (three) parties namely – (i) Respondent No.5; (ii) M/s Shivam Chemicals, 

Panipat; and (iii) M/s Mirzapur Metal Refinery; had earlier participated in the 

auctions of carbon slurry. 

Copy of email, dated 11.09.2024, sent by the Respondent No.4 to the Respondent 

No.11 is marked and annexed herewith as DOCUMENT – 12. 
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Copy of email, dated 17.09.2024, sent by the Respondent No.11 to the Respondent 

No.4 is marked and annexed herewith as DOCUMENT – 13. 

Copy of reminder emails (dated 20.09.2024, 25.09.2024, 07.11.2024, 17.12.2024 

and 18.12.2024) sent by the Respondent No.4 to the Respondent No.11 are marked 

and annexed herewith as DOCUMENT – 14 (colly). 

Copy of email, dated 24.12.2024, sent by the Respondent No.11 to the Respondent 

No.4 is marked and annexed herewith as DOCUMENT – 15. 

22. The Respondent No.4 with a proactive approach wrote an email dated, 14.09.2024 

to M/s Mirzapur Metal Refinery (as they participated in the initial Tender floated by 

the Appellant for disposal of carbon slurry), requesting them to confirm whether they 

are still dealing in disposal of carbon slurry. However, receiving no reply, the 

Respondent No.4 sent another email dated 19.09.2024 to M/s Mirzapur Metal 

Refinery, requesting them again to confirm whether they are still dealing in disposal 

of carbon slurry. During the telephonic conversation between the parties on 

19.09.2024 itself, it was clarified by M/s Mirzapur Metal Refinery that they have 

stopped dealing in disposal of carbon slurry.  

Copy of email, dated 14.09.2024, sent by the Respondent No.4 to M/s Mirzapur 

Metal Refinery is marked and annexed herewith as DOCUMENT – 16. 

Copy of email, dated 19.09.2024, sent by the Respondent No.4 to M/s Mirzapur 

Metal Refinery is marked and annexed herewith as DOCUMENT – 17. 

 

23. In the meanwhile the Respondent No.4 vide email dated, 14.09.2024, also 

approached M/s Shivam Chemicals, requesting them to confirm whether they are 

still dealing in disposal of carbon slurry, as they participated in the initial Tender 

floated by the Respondent No.4. However, this email too went unanswered and the 

Respondent No.4 sent another email dated 19.09.2024, requesting M/s Shivam 

Chemicals for its confirmation. In Reply to this email, M/s Shivam Chemicals vide 

Email dated, 20.09.2024, clarified that while they are still dealing in disposal of 

carbon slurry, however, their current authorisation certificate is under renewal 

process. In addition to the Reply by M/s Shivam Chemicals, the Respondent No.4 

vide Email dated, 23.09.2024, sent to M/s Shivam Chemicals, requested them to 

further provide: (i) latest copy of sale order of carbon slurry executed by them; and 

(ii) date of expiry of the Hazardous Waste Authorization for dealing in carbon slurry. 

However, this email too went unanswered and the Respondent No.4, further sent 

emails, dated 25.09.2024, 07.11.2024 and 17.12.2024, to M/s Shivam Chemicals 

reiterating the list of documents required by them. In response, M/s Shivam 

Chemicals vide email, dated 02.01.2025, reiterated that their current authorisation 

certificate is under renewal process. However, the Respondent No.4 vide email, 

dated 14.01.2025, informed M/s Shivam Chemicals that only after obtaining the 

Hazardous Waste certificate, they will be considered for disposal of carbon slurry 
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and subsequently, requested M/s Shivam Chemicals to get the certificate on priority 

basis. 

Copy of email, dated 14.09.2024, sent by the Respondent No.4 to M/s Shivam 

Chemicals is marked and annexed herewith as DOCUMENT – 18. 

Copy of email, dated 19.09.2024, sent by the Respondent No.4 to M/s Shivam 

Chemicals is marked and annexed herewith as DOCUMENT – 19. 

Copy of email, dated 20.09.2024, sent by M/s Shivam Chemicals to the Respondent 

No.4 is marked and annexed herewith as DOCUMENT – 20. 

Copy of email, dated 23.09.2024, sent by the Respondent No.4 to M/s Shivam 

Chemicals is marked and annexed herewith as DOCUMENT – 21. 

Copy of reminder emails (dated 25.09.2024, 07.11.2024 and 17.12.2024) sent by the 

Respondent No.4 to M/s Shivam Chemicals is marked and annexed herewith as 

DOCUMENT – 22 (colly). 

Copy of email, dated 02.01.2025, sent by M/s Shivam Chemicals to the Respondent 

No.4 is marked and annexed herewith as DOCUMENT – 23. 

 

24. In an endeavor to dispose of the carbon slurry at the earliest, the Respondent No.4 

wrote an email, dated 20.09.2024, to M/s Gujarat Narmada Valley Fertilizers & 

Chemicals Limited (‘GNVFCL’), requesting them to share their methodology / 

procedure being adopted for feeding carbon in the coal fired boilers as well as the 

precautions & guidelines being complied by them. In response to the above-

mentioned letter, GNVFCL vide email, dated 22.09.2024, suggested few procedures 

to / steps to be followed by the Respondent No.4 for a successful utilisation of carbon 

soot to the boilers. It is pertinent to highlight that Gujarat Pollution Control Board 

has duly granted authorization to GNVFCL for utilisation of carbon in their coal 

fired boilers. 

Copy of letters exchanged between Respondent No.4 and M/s Gujarat Narmada 

Valley Fertilizers & Chemicals Limited is marked and annexed herewith as 

DOCUMENT – 24 (colly). 

 

25. Thereafter, the Respondent No.4 vide Letter, dated, 23.09.2024, requested the 

Respondent No.2, to provide an upto date list of Licensed Contractors, registered 

with them, who in turn could assist in expediting the process of lifting the carbon 

slurry lying in the ponds of the Respondent No.4 within a period of 180 days in a 

time bound manner. In response, the Respondent No.2 vide Letter, dated 10.01.2025, 

informed the Respondent No.4 that there is no re-processor of Hazardous Waste of 

Category 18.2 i.e. carbon slurry in the state of Punjab. 

Copy of letter, dated 23.09.2024, sent by the Respondent No.4 to the Respondent 

No.2 is marked and annexed herewith as DOCUMENT 25. 

Copy of letter, dated 10.01.2025, sent by the Respondent No.2 to the Respondent 

No.4 is marked and annexed herewith as DOCUMENT 26. 
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RESPONDENT NO.7 

26. That in order to dispose of the carbon slurry lying in the ponds of Respondent No.7’s 

unit, in a timely and prompt manner, the Respondent No.7 wrote multiple emails to: 

(i) M/s CCIL - 13.02.2023, 16.03.2023, 20.05.2023 and 20.09.2024; and (ii) M/s 

Shaligram Shukla Private Limited - 23.02.2023; requesting them to confirm whether 

they are authorised by the Pollution Control Board for collection, transportation and 

utilisation of carbon slurry. However, till date no response has been received. 

Copy of emails (dated 13.02.2023, 16.03.2023, 20.05.2023 and 20.09.2024), sent by 

the Respondent No.7 to M/s CCIL are marked and annexed herewith as 

DOCUMENT 27 (colly). 

Copy of email, dated 23.02.2023, sent by the Respondent No.7 to M/s Shaligram 

Shukla Private Limited is marked and annexed herewith as DOCUMENT 28. 

 

27. As per the notification from Respondent No.8, disposal of carbon slurry is to be as 

per the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016 and as per the Central Pollution Control Board Guidelines, 2017 (for 

pre-processing and co-processing of Hazardous and other wastes in cement plant). 

Under these guidelines, there are a few cement industries that can use carbon slurry 

in kilns (for processing). Keeping this in mind, the Respondent No.7 vide email 

dated, 16.03.2023, approached M/s Shree Cement, requesting them to confirm 

whether carbon is being utilized in their industry or not. In Reply to this email, M/s 

Shree Cement vide email dated, 16.03.2023, requested the Respondent No.7 to 

provide sample of: (i) 10 kg carbon slurry for test analysis; and (ii) dry fly ash; and 

also set up a meeting with the Respondent No.7. In addition to the Reply by M/s 

Shree Cement, the Respondent No.7 vide email dated, 16.03.2024, requested M/s 

Shree Cement for setting up a meeting at the Respondent No.7’s office on 

17.03.2023. However, no response was received.  

Thereafter, the Respondent No.7 vide email dated, 20.05.2023, approached M/s 

Shree Cement again, requesting them to respond to the email dated 16.03.2023. In 

Reply to this email, M/s Shree Cement vide email dated, 20.05.2023, duly set up a 

meeting with the Respondent No.7. In addition to this, a reminder email, dated 

14.01.2025, was also sent to M/s Shree Cement, requesting them to confirm whether 

carbon can be utilised in their industry or not. However, these efforts put in by the 

Respondent No.7 to get M/s Shree Cement on board, went down the drain. 

Copy of email, dated 16.03.2023, sent by the Respondent No.7 to M/s Shree Cement 

is marked and annexed herewith as DOCUMENT – 29. 

Copy of email, dated 16.03.2023, sent by M/s Shree Cement to the Respondent No.7 

is marked and annexed herewith as DOCUMENT – 30. 

Copy of emails, dated 20.05.2023, exchanged between M/s Shree Cement and 

Respondent No.7 are marked and annexed herewith as DOCUMENT – 31 (colly). 
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Copy of email, dated 14.01.2025, sent by the Respondent No.7 to M/s Shree Cement 

is marked annexed herewith as DOCUMENT - 32. 

 

28. Pursuant thereto, the Respondent No.7 wrote emails, dated 16.03.2023, 20.06.2023 

and 14.01.2025; to M/s Ultra Tech Cement, requesting them onfirm whether carbon 

is being utilized in their industry or not. However, no response hato cs been received 

till date. 

Copy of emails (dated 16.03.2023, 20.06.2023 and 14.01.2025), sent by the 

Respondent No.7 to M/s Ultra Tech Cement, are marked and annexed herewith as 

DOCUMENT – 33 (colly). 

 

29. In the meanwhile, on 22.05.2023, the Respondent No.7 with a proactive approach 

also wrote emails to: (i) M/s ACC Limited; (ii) M/s India Cements; (iii) M/s Zuari 

Cement Limited; (iv) M/s Sagar Cements Limited; (v) M/s Anjani Portland Cement 

Limited; and (vi) M/s NCL Industries (cement division); requesting them to confirm 

whether they are authorised by the Pollution Control Board for utilisation of carbon 

slurry. It is pertinent to highlight that a reminder email, dated 20.09.2024, was also 

sent by the Respondent No.7 to the above-mentioned Cement companies. However, 

till date no response has been received. 

Copy of emails, dated 22.05.2023, sent by the Respondent No.7 to the Cement 

Industries are marked and annexed herewith as DOCUMENT – 34 (colly). 

Copy of emails, dated 20.09.2024, sent by the Respondent No.7 to the Cement 

Industries are marked and annexed herewith as DOCUMENT – 35 (colly). 

 

30. Thereafter, the Respondent No.7 wrote emails to: (i) Uttar Pradesh Pollution Control 

Board - 30.01.2023; (ii) Madhya Pradesh Pollution Control Board - 31.01.2023; and 

(iii) Gujarat Pollution Control Board - 30.01.2023; requesting the Boards to list out 

the parties who have been issued the authorisation for collection, transportation and 

utilisation of carbon slurry. In order to follow up with these above-mentioned 

Pollution Control Boards, the Respondent No.7, on 16.03.2023, wrote another email 

requesting the Boards to list out the parties. However, till date no response has been 

received. 

Copy of email (dated 30.01.2023, 31.01.2023 and 30.01.2023) sent by the 

Respondent No.7 to Pollution Control Boards are marked and annexed herewith as 

DOCUMENT – 36 (colly). 

Copy of emails, dated 16.03.2023, sent by the Respondent No.7 to Pollution Control 

Boards are marked and annexed herewith as DOCUMENT – 37 (colly). 

 

31. The Respondent No.5 vide email, dated 18.04.2024, requested the Respondent No.7 

the following: (i) designated area for placement of trucks and billing on all days of 

the month; (ii) improvement in billing software; (iii) 3 phase electricity supply (to 
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be noted: Respondent No.5 undertakes to pay the monthly bills for the usage, for 

running of tubewell); and (iv) allow mechanical screening and packaging machine 

for separation of carbon from high ash mixed material. In Reply to this email, the 

Respondent No.7 vide letter, dated 30.04.2024, clarified that: (i) placement of trucks 

and billing on all days of the month will be allowed, provided that Respondent No.5 

intimates the Respondent No.7 one day in advance so that necessary manpower can 

be arranged; (ii) the billing software is working normally but in case any issue arises, 

the same will be resolved expeditiously; (iii) 3 phase electricity supply will be 

provided; (iv) mechanical screening and packaging machine may be allowed (to be 

noted: this will only be allowed, provided the Respondent No.5 guarantees to lift the 

entire quantity of carbon slurry by 31.03.2025); and (v) requested Respondent No.5 

to deploy more trucks on a daily basis to expedite lifting. 

Copy of email, dated 18.04.2024, sent by the Respondent No. 5 to the Respondent 

No.7 is marked and annexed herewith as DOCUMENT – 38. 

Copy of letter, dated 30.04.2024, sent by the Respondent No. 7 to the Respondent 

No.5 is marked and annexed herewith as DOCUMENT – 39. 

 

32. Despite these above-mentioned approvals given by the Respondent No.7, there were 

still discrepancies on part of the Respondent No.5 relating to: (i) deployment of less 

trucks on a daily basis; (ii) lifting of carbon slurry on a very slow-pace; and (iii) 

demanding an extension of electric line (to be noted: 3 phase electricity supply has 

already been provided by the Respondent No.7). These discrepancies were 

communicated to the Respondent No.5 through various emails. 

 

33. Thereafter, the Respondent No.7 wrote a letter, dated 10.09.2024, requesting 

Haryana State Pollution Control Board (‘Respondent No.6’), to provide an upto 

date list of Licensed Contractors, registered with the Respondent No.6, who in turn 

could assist in expediting the process of lifting the carbon slurry lying in the ponds 

of Respondent No.7 within a period of 180 days in a time bound manner. In 

furtherance to this, the Respondent No.7 wrote another letter dated, 13.09.2024, to 

Respondent No.6, reiterating the contents of the letter dated, 10.09.2024. 

Copy of letter, dated 10.09.2024, sent by the Respondent No.7 to the Respondent 

No.6 is marked and annexed herewith as DOCUMENT – 40. 

Copy of letter, dated 13.09.2024, sent by the Respondent No.7 to the Respondent 

No.6 is marked and annexed herewith as DOCUMENT – 41. 

 

34. The Respondent No.7 vide email, dated 17.09.2024, sent to Respondent No.11, 

requested them to provide the list of all the registered buyers / parties dealing in 

lifting of carbon slurry. In Reply to this, vide email dated, 17.09.2024, Respondent 

No.11, clarified that they don’t maintain a separate record of buyers / parties as 

carbon residue / slurry does not fall under Schedule IV of the HWM Rules, 2016 and 
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the amendments thereafter. In addition to this, they requested the Respondent No.7 

to mention the clause no./section no. of the NGT OA which required the Respondent 

No.11 to provide the list of the buyers of carbon slurry so that they may try to use 

the backend database of theirs and try to get the requisite information. The 

Respondent No.7 replied to this email, vide email, dated 18.09.2024, mentioning the 

clause no./section no. and again requested the Respondent No.11 to provide the list 

of all the registered buyers / parties dealing in lifting of carbon slurry.  

The Respondent No.7 also sent a reminder email, dated 11.01.2025, to the 

Respondent No.11 reiterating the above-mentioned requirements. In response, the 

Respondent No.11 vide email, dated 13.01.2025, informed the Respondent No.7 that 

‘currently there is no registered bidder having valid license for purchase of 
hazardous waste – registered with MSTCL. As MSTC has not e-auctioned carbon 
slurry for any of its registered sellers for last 4-5 years and as such bidders may not 
have renewed the license for carbon slurry on MSTC portal’. 
Copy of emails (dated 17.09.2024, 18.09.2024, 11.01.2025 and 13.01.2025) 

exchanged between the Respondent No.7 and Respondent No.11 are marked and 

annexed herewith as DOCUMENT – 42 (colly). 

 

35. In order to find a ray of hope, the Respondent No.7 once again wrote a letter, dated 

08.11.2024, to the Respondent No.6, requesting them to provide requisite 

information and extend requisite assistance to the Respondent No.7 for exploring the 

possibility of giving additional work orders to some more authorised contractors for 

lifting carbon slurry at earliest possible. 

Copy of letter, dated 08.11.2024, sent by the Respondent No.7 to the Respondent 

No.6 is marked and annexed herewith as DOCUMENT – 43. 

 

36. It is submitted that there are a lot of intricacies involved in the lifting and disposal 

of carbon slurry under the said Rules which must be complied with. As stated above 

in the correspondences, carbon slurry can only be lifted by contractors authorised by 

the State or Central Pollution Control Board. Furthermore, carbon slurry cannot be 

directly sold to its end users in the open market and must be lifted with utmost care 

and precaution. 

 

37. Thus, as can be seen, the Respondents have left no stone unturned to ensure safe 

storage and management of carbon slurry and its efficient disposal. Carbon slurry, 

last generated by the Respondents in 2012, is kept in isolated ponds specifically 

designated for the storage of hazardous waste. Furthermore, the Respondents as 

mentioned above have taken considerate measures under its belt to ensure a speedy 

disposal of carbon slurry. It is further reiterated that the Respondents shall take all 

steps necessary to support any licensed contractor in its endeavour and expedite the 

disposal of carbon slurry lying in its ponds 
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DOCTRINE OF IMPOSSIBILITY 

38. Moreover, the process of lifting the carbon slurry from the Respondents ponds are 

heavily regulated under the said Rules, which impose stringent conditions on 

handling, transportation, and disposal of such hazardous waste. Compliance with 

these provisions requires adherence to detailed procedural and technical standards, 

rendering the task even more unfeasible under current conditions. In light of these 

physical and legal constraints, the situation falls under the doctrine of impossibility, 

wherein performance of the obligation within a stipulated period of time as 

prescribed under law has become toilsome due to unforeseen and insurmountable 

barriers beyond the control of the Respondents. 

 

 

CONCLUSION 

39. The Respondents are currently incurring substantial expenditure, amounting to 

crores of rupees, to ensure the safe maintenance of the plant and the environmentally 

responsible storage of carbon slurry. These efforts are being undertaken in a diligent 

and continuous manner, in strict adherence to applicable environmental and safety 

standards.  

 

40. The respondents are facing considerable difficulty in engaging alternative 

intermediaries for the lifting and handling of carbon slurry, primarily due to the fact 

that, at present, only one individual/entity (Respondent No.5) has been authorised 

by the Respondent No.2 & Respondent No.6 to undertake such activities. This 

regulatory limitation has created a bottleneck, severely restricting the Respondents 

ability to explore or appoint other qualified vendors, despite ongoing efforts to do so 

in compliance with environmental norms and statutory requirements. 

 

 

THROUGH 

 

 

 

(YESHI RINCHHEN) (JUVAS RAWAL) 

COUNSELS FOR THE RESPONDENT NO.4 & 7 

ZEUS LAW ASSOCIATES 

2, Palam Marg, Vasant Vihar,  

New Delhi - 110 057 

Tel.: 011- 41733090; 8810213725 

juvas.rawal@zeus.firm.in 

Place: New Delhi 

Date: 23.05.2025 
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�'3�-0�-�'�-���C�*-0�Y��ZZ[\]̂_\̀a�\b�cde\b_dcdf�ĝbdf�̀a�̂�[d__dc�Zd_\_\̀a�cd]d\hdf�gi��̀ b_!��� ���C� 1(0���
0�
�0*��0�	V�6V�	6	E�O��*+�;)
*3�"
*0����
3�
*�(�-�j(�(��0�
O;"�j��.*'�(�3+�*0�0�*'�
�'3�-0�-��-���CC���

1201651

rosha
Typewritten Text
DOCUMENT-6



���������������������	
�	�����������������������������������������������
�������������������������������������������������������������������������������������������������������������������
������������������  ���!!�����������������!�"��������������"����#�����$�%����#����������������!�������������������������������"�������������
�������������!�����������&&����'� (���$�%����#��������"�������������!!��!�������������������������������!��������������
������"�������������#����������!�����������&&���)
����%������������������!�#
���!������������������������*� �������������!�������+��������������#����!�������������,�*,�������-�+���������������&*�&	��	�*��.� /�������0�
������������!�����������.�������������0�
�������������!�����������1���+���
����������������#���+����������������!��������� 2���+��,�������!������������#����!������������.�����1���+�����������!��"��������"��������������������������������+�������������������'3		���4��������������������%���#��-� (���$�%����#��������"������������������������!�"���������"������!��"��������!�����������!������������.�����1������"�����5� /�������0�
������������!�����������5��������������������������!�#
���!������1� $�!�#
���!������#����!������������5�����������������������������&	� (���0�����6�������4���%����������!������������*�����-���������"������������������+����%�+��%������"�����!�����������!��������"��������
��#��#��7!�����%����������%���������7!������
�����!���������������������4��������"��������������08�����2��08����!�"��+��#���������"������������������+������%�����%�����������"�������������"�
���%����!��������������"�+��#������+�����������"��!�����������

1211652



���������������������	
�	�����������������������������������������������
�������������������������������������������������������������������������������������������������������������������
�������������� �!!� "�������#�
������������$������������%�����&���'���
����������������$������������%�����&�(������$�������(��������
��)����$��������
�����*����)����$��������������������
�����+�*����
������������,�����-.���/����������0������
����)�.�'�����1�2
����-+,.13��	!���
�����$����������������������'������$��'�����������4
����������������������������/�������������2��$����������������������������(�������$��'������4
�����������������������5�������4
��������������(��������$������������%�����&������5$�����/�����$���������)����/�'��/��������������������������������������
�����*���$���������!�� "�������#�
������������$�����������6������
����������������$�����������6�����
���(������������/���������(����(�������������$����/�������/����(��������
��)��)����$�����������6����������5���(������4
�����)������������������4
�����)����������������������������! � 2��$������������%�����&���)�������������������$�(�������������$$��$�������(����������5�������4
��������(��������������������/�������������$�����������6��������
���/��5$������
�����$��������(��������
��)��!%� "�������!&�	!��	�6������
������(�����������������
���
����0)�/�3�7.�8�������*������3�9.��(������!6��3��	�%��:

1221653



1231654

rosha
Typewritten Text
DOCUMENT-7



1241655



1251656



1261657



1

1271658

rosha
Typewritten Text
DOCUMENT-8



Page 1 of 2

From: Gurpreet Singh Layal [mailto:gslayal@nfl.co.in] 
Sent: Wednesday, March 19, 2025 3:24 PM
To: Dr. Mansi Khanna; शुभम &ोवर
Cc: T K Batra; Sandhya Batra; Pawan Agrawal; Punit Jain
Subject: Fwd: Letter Dated 12.03.2025 (Sale Order No. 393 dated 21.06.2022 for Lifting of Carbon Slurry).

Madam 

 We are forwarding the email reminder sent to M/s Shubham Sales Co., Rohtak. for your
kind information.

Regards 

Gurpreet Singh Layal
Chief Manager (Matls.)

---------- Forwarded message ---------
From: Gurpreet Singh Layal <gslayal@nfl.co.in>
Date: Wed, Mar 19, 2025 at 3:20​PM
Subject: Fwd: Letter Dated 12.03.2025 (Sale Order No. 393 dated 21.06.2022 for Lifting of Carbon 
Slurry).
To: Shubham Sales Co. Rohtak <SHUBHAMSALESCOM@gmail.com>
Cc: Pawan Agrawal <pagrawal@nfl.co.in>, Punit Jain <punit.jain@nfl.co.in>

Dear Sir,

 In continuation  to trailing mail you are once again  requested  as under :-

1.

Please  submit the mutually agreed Undertaking cum Indemnity Bond (on non-judicial stamp paper of

Rs. 100/-) along with Post Dated Cheques of equal amount enabling us to proceed further for release of
financial assistance for expeditious lifting of Carbon Slurry.

2. Please start the lifting of Carbon Slurry immediately.

 Regards,

Error! Filename not specified. 
Gurpreet Singh Layal

Chief Manager (Matls.) 

1281659
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Page 2 of 2

From: Gurpreet Singh Layal <gslayal@nfl.co.in>
Date: Wed, Mar 12, 2025 at 9:10​AM
Subject: Letter Dated 12.03.2025 (Sale Order No. 393 dated 21.06.2022 for Lifting of Carbon
Slurry).
To: Shubham Sales Co. Rohtak <SHUBHAMSALESCOM@gmail.com>
Cc: Pawan Agrawal <pagrawal@nfl.co.in>, Punit Jain <punit.jain@nfl.co.in>

Dear Sir 

With Reference to your request dated 10/01/2025, 10/02/2025 & 28/02/2025, please find herewith
attached letter for your further necessary actions. 

Regards 

Gurpreet Singh Layal 
Chief Manager (Matls.)

अस्वीकरण : यह संदेश गोपनीय एवं िवशेषािधकृत ह ै| यह ईमेल एवं इसके साथ प्रेिषत फाईलें, गोपनीय और केवल संबोिधत व्यिक्त
या संस्था के उपयोग के िलए हैं | यिद आपको यह ईमेल गलती से प्राप्त हुआ ह ैतो आप इस ईमेल का प्रसार, िवतरण या प्रितिलिप न
करें, प्रेषक को तुरतं ईमेल द्वारा सूिचत करें और अपने िसस्टम से इस ईमेल को हटा दें | प्रेिषती के अितिरक्त अन्य िकसी के द्वारा
िकसी भी ढंग से इस ईमेल का उपयोग अनािधकृत ह ैऔर ऐसा कोई उपयोग उपयुक्त कारर्वाई के िलये उत्तरदायी होगा | 
नेशनल फिटर् लाइजसर् िलिमटेड ने यह सुिनिश्चत करने के िलये समुिचत सावधानी बरती ह ैिक इस ईमेल में कोई भी वायरस न रह,े 
तथािप इस ईमेल अथवा संलग्नक के उपयोग से होने वाली िकसी भी हािन अथवा क्षित के िलए एनएफएल िजम्मेदार नहीं होगा |

Disclaimer : This communication is confidential & privileged. This email and any files transmitted with it
are confidential and intended solely for the use of the individual or entity to whom they are addressed. If
you have received this email in error you should not disseminate, distribute or copy the email, further
notify the sender immediately & delete the email from your system. Use of this email in any manner by
anyone other than the addressee is unauthorized and shall be liable to take appropriate actions against
such usage. 
National Fertilizers Limited has taken reasonable precautions to ensure that no viruses are present in
this email, however, it cannot accept responsibility for loss or damage arising from the use of this email
or attachment. 

1291660
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SHUBHAM SALES COMPANY 

ARYA BHAWAN, OLD ANAJ MANDI, 
ROHTAK-124001 

To, 

The Executive Director, 

NFL, Panipat Haryana. 

d 

M: 
+91-9034 

+91-92167-23543 
E-mail : shubhamsalescom@gmall.com 

March 17, 2025 

Reference: Our letter. Dt. 01/03/2025. e-mail dated 11.03.2025 and today's meeting with 

members of the honourable committee at NFL Panipat. 

Subject: Our Final Proposal for disposal of remaining Carbon Slurry/Material from NFL 

Panipat. 

With reference to the referred letter and discussions there on till date, we hereby finally submit 

as under: 

1. That we propose to lift the complete material subject to acceptance of following 

requested assistance at site as per directions of the honourable NGT, New Delhi in the 

case matter of OA 620/2022, of Kaushal Kishore Vishwakarma V/s State of Punjab & 

Others, by 31.03.2028. 

2. Refund of complete amount of Rs. 6,79,98,167.00 deposited by us as advance deposit 

and security deposit as per requested in meeting and reproduced hereunder: 

A. To support us immediate financially to our endeavour to speed up lifting by using 

mechanical, automatic material handling, water load reduction unit at site, 25% 

amount Le. Rs. 1,69,99,542.00, may please be refunded at the shortest possible 

time, against submission of Indemnity bond & PDC cheques of same value as 

security and our show of commitment. 

B. Refund of balance of Rs. 5,09,98,625.00 against submission of 5 No. BG's of same 

value in favor of NFL Panipat, within 45 days of issuance of LO/Revised Sale 

Order. NFL shall be having rights to claim reimbursement of Rs. 1,69,99,542.00 

paid as advance to us by encashment of cheques and invoking indemnity bond, in 

case of non-submission of BG's by us. 

C. The said BG's shall be valid for the 36 months plus claim period of 3 months. 

D. The 5 No of BG's will be of equal amount of Rs. 1,01,99,725.00, having the same 

validity period. 
E. In case of any short lifting of quantity the said PDC/ BG can be encashed against 

demand raised from us by NFL. 

F. The said security instruments, such as PDC and respective BG's shall be returned 

by the NFL to us, at lifting of corresponding quantity listed in the below schedule 

at Sr. No. *H". The last BG shall be returned at completion of the contract to the 

satisfaction of the Engineer Incharge. 
G. In case the quantity turns out to be lesser than 119208 MT as per today's records of 

NFL and ponds are free of carbon slury, the contract shall be considered complete 

in all respect and all remaining securities shall be returned to us by NFL. 

1481679
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SHUBHAM SALES COMPANY 
ARYA BHAWAN, OLD ANAJ MANDI, 
ROHTAK-124001 

Installment 

No. 

1 

2 

3 

4 

5 

6 

Total 

1. We propose the liting in the timeline as per the schedule hereunder: 

Quantity (MT) Amount (Rs.) Qty % Period of Lifting 

4208 

23000 

23000 

23000 

23000 

23000 

119208 

16999542 

10199725 

10199725 

10199725 

10199725 

10199725 

Thanking You, 

25%01.04.2025 to 31.08.2025 

Warm Regards, 

E-mail : shubhamsalescom@gmail.com 

15%01.09.2025 to 28.02.2026 

Nupinder ^ingh Sivia 
Par1ner 

15%01.03.2026 to 31.08.2026 

15%01.09.2026 to28.02.2027 

3. Providing Carbon Slurry Material free of cost. 

15%01.03.2027 to 31.08.2027 

67998167 100% 

15%01.09.2027 to 31.03.2028 

Looking forward to hear from you soon. 

And to the effect that NFL agrees to our request to provided following on site support: 

4. Providing free of cost supply of Power at one point in battery limit of NFL. 

6. Providing free potable water at Battery limit at one point. 

M: 

shall be in our scope, including necessary clearance from statutory bodies. 

Security 

5. Providing Steam free of cost basis at Battery limit of NFL. Laying the header to site 

+91-90345-45447 
+91-92167-23543 

PDC and Indemnity 
Bond of same value 

5 BG of value of Rs. 
1,01,99,725.00 Each. 

7. Permission for mobilizing & operation and maintenance of our mobile/skid mounted 

material handling, water load reducing unit at Pond site itself, for speedier Clarence of 

actual Carbon Material at the earliest possible time. 

8. The said unit shall be designed, commissioned & operated as per best engineering, 

OHSAS, complying with environmental norms and rules of the time at our own cost 

and risk. 

9. We undertake to hand over site back to NFL after removal of all our resources, tools, 

tackles etc. and also submit clearance certificate from Haryana State Pollution Control 

Board, to the effect that Carbon Material/Slurry from Pond No.1& 2 has been lifted 

and cleared as per contract, and than we will submit our request for refund of last BG 

and completion certificate from NFL along with settlement of all accounts. 

1491680



9/26/24, 11 :33 AM National Fertilizers Ltd . Mail- Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Ca t. 18.2 Sch ... 

Punit Jain <punit.jain@nfl.co.in> 

" 

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. -I) available with MIs MSTC. 

Punit Jain <punit.jain@nfl.co.in> Wed, Sep 11,2024 at 4:53 PM 
To: Keshav Arora <karora@mstcindia.co.in> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, Sandhya Batra <sbatra@nfl.co.in> 

Subject: Provide tbe list of registcred parties dealing in Carbon Slurry (wlder HWM Rules-20 16 Cat. 18.2 Scbd. - 1) 
available with Mis MSTC. 

Reference: Auction No. MSTCICDG/NATIONAL FERTILIZERS LIMITEDl1l1BATHlNDA/20-21122287 Dated 
12/0112021 for disposal of Carbon Slurry. 

Against above referred E-auction, H-l bid of Mis Shubham Sales Co., Rohtak has been accepted and Acceptance letter 

dated 20104/2021 and 1 st DO for 13 860 MT Carbon Slurry was issued to Mis Shubham Sales Co., Robtak. Till date 
Party has not completed the lifting of the auctioned material. 

Further, with reference to the order dated 28.08.2024 passed by Hon'ble NGT in OA 620/2022 (Copy attached), you 
are requested to Provide the 1 ist of registered parties dealing in Carbon Slurry (under HWM Rules-20 16 Cat. 18.2 
Sehd. - I) available with Mis MSTC at the earliest latest by 13/09/2024. 

~ ~ / PUNIT JAIN 

3"Q' ~ (~) / Deputy Manager (Materials) 

3C'fC); ff:n:! .3ffi ~ '('R"q) ~ I For and on behalf of 

~~1'C'IC'f 4'lfei>lI $;J1fi ~, ~ I National Fertilizers Ltd, Bathinda-151003 
~ 01. I Mobile No 7597288501 19878115459 

~ ;R(;r/Email: punit.jain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI- 110003, Tel: 
011-24360066, FAX: 24361553, CIN: L74899DL 1974G01 007417, Website: www.nationalfertilizers.com 

o NGT Order Dated 28.08.2024 
392K 

https:llmail.google,com/mail/u/Ol?ik=9cebe11 c33&view=pl&search=all&permmsgid=msg-a:r-7091594817798912386&simpl=msg-a:r-709159481 n989... 1/1 
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9/26/24 , 11 :30 AM National Fertilizers Ltd. Mail - Provide the list of registered parties dealing in Carbon Slurry (undcr·HWM Rules-2016 Cat. 18.2 Sch .. . 

Punit Jain <punlt.jain@nfl.co.in> 

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. -I) available with 
MIs MSTC. . . 

• Keshav Arora <karora@mslciridia.co.in> Tue, Sep 17, "024 at 6:00 PM 
. To: Pu'nit Jain <punit.jain@nfl.co.in> 

CC: 'Gurpreel Singh Layal <g~layal@nfl .co .in>. Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>, cdgopn2@mstcindia.in 

Dear Sir, 

.Kindly refer to your trailing mail. As per records, .as ori today 17-09-2024 at MSTC, Buyer Mis shubham sales co, Rohtak is dealing in Carbon Slurry with validity till 30-09-
2024 as per Haryana State Pollution Control Board Authorization Cum Passbook submitted by buyer at MSTC and found valid as on date. 

am-n <=,,'ijiH' <fir 1!<l> 3m:T 

~: 0172-
2584921/9830430434 

Thanks and regards, 

Kcshav Arora 

Deputy Manager 

MSTC Limited. Chandigarh 

OHiee 

A Government of India Enterprise 

Telephone: 0172-

2584921/9830430434 

.~ ~'<fir ffi'J1'lfT 3l'R ~ aft ~ oWrofr~ ~ 3l'R~ C!lf.lrcl ~ (Jit) m- ft:rQ-~ ~I ~ ~ ~ ~ ih~'l1I1Clcjih m VJfl1<rtRft ~?:s '11 3<fi); 

tr~ lR CJ~I ;n:r ~ ~ II'fCF ifi't~ aft ~ '1f wr q::~ ~ ~ ~ m- ~ 3l'R ~ ~!$ 1JdR~ ~ m 3<r<n ~~ <fir U~ \@F<ffilcr ~I 
~, II<\R', GliliOf. ~ ",1 ~ aft ~--q. ;n:r t.lr<>r m-~ <fir qfr ~ ~ m- F<r.rr ;n:r ~f <!if m~, ~ 3l'R / m \IClif~1'1 ms<ft ~ ~ 

Djsclaimcr 

The conlents of Ihi, email and any aliachn1l'1I1(s) arc L'OlIfidclltial and illjelldcd for the n"mcd rceipient(s) only. It shall not attach "")' 

Liability on the originator or MSTC Limited l)T its ,lflilinlcs Any. views or opinions presented in this email arc solely those of the author and 

may not nccc"ismity reflect the opinion of f\·ISTC Limiled or Its afliliatcs. Any fOllll of reproduction. dissemination, copying. tJiscioSUlC, 

Modificalion, distrihution and/ or puhlicl1!ioll 0/ 1his I1ll's~agc without the prior written consent of the author or this cll1Hil is strictly 

Prohibited. 11 ylHI have l'cccivcd thi:-; email in L'lml, p]e!t;-;l' delete it and notify the sender immediately 

fQuoted text nlddenj 

~ : 'Zf~ <i~~r 'f'rrr.fTzr Q<i F<I~~<1 t; I '<r~ $<AN Q<i ~ Wl ~ ~, <Jftq;fm 3l'R <);m;r ~ c;>ffi\; m <Wn <); 5q<jIJf <); fMT.! ~ I '1R .l1fIf<lillj~ ~ilOT 
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9/26/24, 11 :30 AM Nalional Fertilizers lid. Mail - Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Sch. 
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to whom they are addressed. If you have received this email in error you should not dillemlnlltll, dl.trtbute or copy the email, further nollfy the sender immedielely & delele Ihe 
email from your system Use of Ihis email in any manner by anyone other than the add,... ••• I. ul\luthonzed and shall be liable to take appropriate actions against such 
usage 
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a rising from the use of this email or attachment 
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9/26/24. 11 :32 AM National Fertilizers Ltd Mail - Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cal. 18.2 Sch .. . 

Punit Jain <punit.jain@nfl.co.in> 

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. -I) available with Mis MSTC. 

Punit Jain <punit.jain@nfl.co.in> Fri, Sep 20, 2024 at 10:08 AM 
To: Keshav Arora <karora@mstcindia.co.in> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>, 
cdgopn2@mstcindia.in 

Dear Sir 

You are requested to provide all the previous registered buyers who participated / 
registered for the auctions of the Carbon Slurry and also provide the contact information 
(i.e. Mobile No., Email 10) if available with MSTC. 

~ ~ 1 PUNIT JAIN 

3"Q' ~ (~) 1 Deputy Manager (Materials) 

~ ~ 3-l'R ~ (R'tF ~ 1 For and on behalf of 

ct~)"C'f'R CflR:c>1I$;51~ ~, ~ 1 National Fertilizers Ltd, Bathinda-151003 
~ c:r. 1 Mobile No 7597288501 19878115459 

~ ~/Email: punit.jain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI- 110003, Tel : 
011-24360066, FAX: 24361553, CIN: L74899DL 1974G01007417, Website: www.nationalfertilizers.com 

[Quoted text hidden] 
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9/26/24, 11 :33 AM National Fertilizers Ltd. Mail- Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Sch ... 

Punit Jain <punit.jain@nfl.co.in> 

Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-
2016 Cat. 18.2 Schd. -I) available with MIs MSTC. 

Punit Jain <punit.jain@nfl.co.in> Wed, Sep 25,2024 at 2:28 PM 
To: Keshav Arora <karora@mstcindia.co.in> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in>, RM CRO <bmcdgmstc@mstcindia.in>, 
cdgopn2@mstcindia.in 

Reminder: 

Dear Sir 

Kindly refer to our previous emails and telephonic discussion in the subject matter, You 
are once again requested to provide all the previous registered buyers who participated 
/ registered for the auctions of the Carbon Slurry and also provide the contact 
information (i.e, Mobile No., Email 10) if available with MSTC. 

~~, 

~ ~ I PUNIT JAIN 

3tr ~ (~1Td1<Jj1') I Deputy Manager (Materials) 

~ ~ .3-fR ~ C'R'Q'i ~ I For and on behalf of 

~~~ LflR:<'tI$;J1~~, ~ I National Fertilizers Ltd, Bathinda-151003 
~ c:r. I Mobile No 7597288501 19878115459 

~ ;ffi;r/Email: punit.jain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAl-AREA, LODHI ROAD, NEW DELHI- 110 003, Tel: 
011-24360066, FAX: 24361553, CIN: L74899DL 1974G01007417, Website: www.natiol1alfertilizers.com 

[Quoted text hidden] 
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Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. – I) available with M/s 
MSTC.

REMINDER

Dear Sir 

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553,   CIN:
L74899DL1974GO1007417, Website: www.nationalfertilizers.com

On Wed, Sep 25, 2024 at 2:28 PM Punit Jain <punit.jain@nfl.co.in> wrote:
Reminder: 

Dear Sir 

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC. 
आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553,   CIN:
L74899DL1974GO1007417, Website: www.nationalfertilizers.com

On Fri, Sep 20, 2024 at 10:08 AM Punit Jain <punit.jain@nfl.co.in> wrote:
Dear Sir 

You are requested to provide all the previous registered buyers who participated / registered for the auctions of the Carbon
Slurry and also provide the contact information (i.e. Mobile No., Email ID) if available with MSTC. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

Thu, 07 Nov 2024 4:19:09 PM +0530 •

To "pankajkumar"<pankajkumar@mstcindia.co.in>

Cc "Gurpreet Singh Layal"<gslayal@nfl.co.in>, "Pawan Agrawal"<pagrawal@nfl.co.in>, "RM CRO"<bmcdgmstc@mstcindia.in>, "cdgopn2"

<cdgopn2@mstcindia.in>

Me
Punit Jain <punit.jain@nfl.co.in>

1551686
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Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. – I) available with M/s 
MSTC.

Reminder: 

Dear Sir 

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all the
previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553,   CIN:
L74899DL1974GO1007417, Website: www.nationalfertilizers.com

On Thu, Nov 7, 2024 at 4:19 PM Punit Jain <punit.jain@nfl.co.in> wrote:
REMINDER

Dear Sir 

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553,   CIN:
L74899DL1974GO1007417, Website: www.nationalfertilizers.com

On Wed, Sep 25, 2024 at 2:28 PM Punit Jain <punit.jain@nfl.co.in> wrote:
Reminder: 

Dear Sir 

Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once again requested to provide all
the previous registered buyers who participated / registered for the auctions of the Carbon Slurry and also provide the contact
information (i.e. Mobile No., Email ID) if available with MSTC. 
आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

Tue, 17 Dec 2024 12:11:48 PM +0530 •

To "pankajkumar"<pankajkumar@mstcindia.co.in>, "RM CRO"<bmcdgmstc@mstcindia.in>

Cc "Gurpreet Singh Layal"<gslayal@nfl.co.in>, "Pawan Agrawal"<pagrawal@nfl.co.in>

Me
Punit Jain <punit.jain@nfl.co.in>

1561687

mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e01c8c405c4b867b1459699518e0000ae8308c164653a219c926d527e277e5219b398930f322f5375135961ea974d0f476e2e672f890b748a057dbafc1363ea935a54752ecd59b92fb85b88065ae855041a34667ccbba28395c06f6075621b62afba31e0a00f14d0112308f6791c65a8c4ecd0b241493b8811d5125743ea969905f3303e21a6cc4aa4a7bd21102f7e070faa90d5372c6f6fff9922735cccc66
mailto:punit.jain@nfl.co.in
mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e01d87c1f2a373e32998ea60fc60000b34e26c1749f6401a2ca9c659b7009fd9b14691083f25aaf603b9e01549bd6f93c27ef77f05763e160ad233f7fabab5f283cd5664f888216e34bd7fec8a4184de87d3c94a1963d5b607024eeb600147071569621843dcc0410a40acbf2c7bdd987cd15187a558c6334348987df5db7c8c6639be724d5c0d56a4294bd12c95304b8d1de7256fc3c575426cb355dd8b36f
mailto:punit.jain@nfl.co.in
mailto:punit.jain@nfl.co.in


Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. – I) available with M/s 
MSTC.

Dear Sir 

With reference to trailing mail, following e-auctions were conducted earlier for sale / disposal of Carbon Slurry through MSTC
Chandigarh office on behalf of our unit:

1. Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/23/ BATHINDA/19-20/25127 dated 30.12.2019
2. Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/24/BATHINDA/19-20/32703 dated 20.02.2020
3. Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/11/ BATHINDA/20-21/22287 dated 12.01.2021 

You are requested to provide all the previous registered buyers who participated / registered for the
auctions of the Carbon Slurry and also provide the contact information (i.e. Mobile No., Email ID) if
available with MSTC. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110 003, Tel: 011-24360066, FAX: 24361553,   CIN:
L74899DL1974GO1007417, Website: www.nationalfertilizers.com

On Wed, Dec 18, 2024 at 1:07 AM RM CRO <bmcdgmstc@mstcindia.in> wrote:
Dear Sir,
 
In order to provide details concerning previous registered buyers who participated / registered for the auctions of the Carbon Slurry; kindly provide
us previous e-auction reference number and/or e-auction reference date, if any, conducted from MSTC Chandigarh Regional Office.
 
Also this is to inform that consequent upon transfer of our official Shri Keshav Arora, presently Shri Suneel Kumar Sharma, Assistant Manager
(Operations) (E-Mail: cdgopn6@mstcindia.in; Mobile: 7986758707) from MSTC Chandigarh Regional Office is looking after e-auctions on behalf of
your unit. 
 
 
सादर धन्यवाद
क्षेत्रीय प्रबंधक
चंडीगढ़ क्षेत्रीय कार्यालय
एमएसटीसी लिमिटेड

From: punit.jain@nfl.co.in [mailto:punit.jain@nfl.co.in]
Sent: 17 December 2024 12:12
To: pankajkumar@mstcindia.co.in; RM CRO
Cc: gslayal@nfl.co.in; pagrawal@nfl.co.in
Subject: Re: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. – I) available with M/s MSTC.
 

Reminder: 
 
Dear Sir 
 
Kindly refer to our previous emails and telephonic discussion in the subject matter, You are once
again requested to provide all the previous registered buyers who participated / registered for the
auctions of the Carbon Slurry and also provide the contact information (i.e. Mobile No., Email ID) if
available with MSTC. 
 

आपको धन्यवाद,
 

Wed, 18 Dec 2024 10:52:03 AM +0530 •

To "ssharma"<ssharma@mstcindia.co.in>, "RM CRO"<bmcdgmstc@mstcindia.in>

Cc "gslayal"<gslayal@nfl.co.in>, "pagrawal"<pagrawal@nfl.co.in>, "pankajkumar"<pankajkumar@mstcindia.co.in>

Me
Punit Jain <punit.jain@nfl.co.in>

1571688
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RE: Provide the list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd. – I) available with M/s 
MSTC.

महोदय/महोदया
Dear Sir/Mam

Details of the buyers who participated in the auctions as requested in your trailing email 18.12.24 are given below.

Sr. no. Buyer Regn. No. Mob. No. Email Id.
Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/23/ BATHINDA/19-20/25127 dated 30.12.2019
1 SHUBHAM SALES CO./36213 9034680772 shubhamsalesco@gmail.com
2 MIRZAPUR METAL REFINERY/133335 9910930505 mirzapur9450314661@gmail.com
Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/24/BATHINDA/19-20/32703 dated 20.02.2020
1 SHIVAM CHEMICAL/119217 9812005805 shivamchemical06@gmail.com
2 shubham sales co/140098 9813122762 shubhamsalescom@gmail.com
3 MIRZAPUR METAL REFINERY/133335 9910930505 mirzapur9450314661@gmail.com
Auction No. MSTC/CDG/NATIONAL FERTILIZERS LIMITED/11/ BATHINDA/20-21/22287 dated 12.01.2021 
1 shubham sales co/140098 9813122762 shubhamsalescom@gmail.com
2 MIRZAPUR METAL REFINERY/133335 9910930505 mirzapur9450314661@gmail.com

The above details may also be checked with data available in Seller’s MSTC login or the manual record maintained by NFL, if any.

सादर धन्यवाद/ Thanks & regards,
सुनील कु मार शर्मा/ Suneel Kumar Sharma,
सहायक प्रबंधक/ Assitant Manager,
एमएसटीसी लिमिटेड चंडीगढ़ क्षेत्रीय कार्यलय/ MSTC Ltd. Chandigarh Regional Office

 

 

Tue, 24 Dec 2024 11:52:46 AM +0530 •

To "'Punit Jain'"<punit.jain@nfl.co.in>

Cc "gslayal"<gslayal@nfl.co.in>, "pagrawal"<pagrawal@nfl.co.in>, "pankajkumar"<pankajkumar@mstcindia.co.in>, "'RM CRO'"

<bmcdgmstc@mstcindia.in>

Tags G-Important

SS
Suneel Sharma <ssharma@mstcindia.co.in>

1581689
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9/26/24, 11 :35 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> 

Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> Sat, Sep 14, 2024 at 3:10 PM 
To: "mirzapur9450314661 @gmail.com" <mirzapur9450314661 @gmail.com> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in> 

Dear Sir 

Earlier, you participated in our auctions for disposal of Carbon Slurry under HWM 
Rules-2016 - CAT. 18.2 SCHO-I. 

In this regard, you are requested to confirm that currently you are working in the field of 
Carbon Slurry disposal. In case you are working in this field, kindly submit your valid 
authorization Certificate from Concern State Pollution Control Board enabling us to 
contact / send you our future enquiries. 

1fcft<1 ~ I PUNIT JAIN 

3"Q' ~ (~) I Deputy Manager (Materials) 

3C'fi):; ~ .3i'R ~ ('R'Lfi' ~ I For and on behalf of 

~q~ CfiR:(>1I$)J1~~, ~ I National Fertilizers Ltd, 8athinda-151003 
~ 01. I Mobile No 7597288501 19878115459 

~ ;ffi;r/Email: punit.jain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI- 110003, Tel 
011-24360066, FAX: 24361553, CIN: L 7 4899DL 197 4GO 1007417, Website: www.nationalfertilizers.com 

https:llmail.google.com/mail/u/O/?ik=9cebe 11 c33&view=pt&search=all&permmsgid=msg-a :r-6 7433 75249972419834&s impl= msg-a:r -67 433752499124 . . 1/1 
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9/26/24, 11 :35 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> 

Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co. in> Thu, Sep 19, 2024 at 10:18AM 
To: "mirzapur9450314661 @gmail.com" <mirzapur9450314661 @gmail.com> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in> 

Reminder: 

Dear Sir 

Kindly refer to our trailing mail and telephonic conversation held on 14.09.2024. You are 
requested to confirm that currently you are working in the field of Carbon Slurry 
disposal. In case you are working in this field, kindly submit your valid authorization 
Certificate from Concern State Pollution Control Board enabling us to contact / send you 
our future enquiries. 

~ ~ I PUNIT JAIN 

3'Q' ~ (~) I Deputy Manager (Materials) 

3'O'fC'f; ~ 3-l'R ~ '(1"{q) ~ / For and on behalf of 

or~ro=rc;r LfiR:(>I I $;:i1:$ ~, GI'fuT / National Fertilizers Ltd, Bathinda-151003 
~c:r. / Mobile No 7597288501/9878115459 

~ ;Rc;r/Email: punit.jain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI- 110003, Tel 
011-24360066, FAX: 24361553, CIN: L74899DL1974G01007417, Website: www.nationalfertilizers.com 

[Quoted text hidden] 

https:llmail.google.com/maillu/Ol?ik=9cebo11 c33&view=pt&search=all&permmsgid=msg-a:r-5822461965189549980&simpl=msg-a:r-582246196518%. 1/1 
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9/26/24, 11 :38 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> 

Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> Sat, Sep 14, 2024 at 3:10 PM 
To: "shivamchemicals500@gmail.com" <shivamchemicals500@gmail.com> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in> 

Dear Sir 

Earlier, you participated in our auctions for disposal of Carbon Slurry under HWM 
Rules-2016 - CAT. 18.2 SCHO-1. 

In this regard, you are requested to confirm that currently you are working in the field of 
Carbon Slurry disposal. In case you are working in this field, kindly submit your valid 
authorization Certificate from Concern State Pollution Control Board enabling us to 
contact I send you our future enquiries. 

31T1TcI'iT ~, 

~ ~ / PUNIT JAIN 

31i ~ (~) / Deputy Manager (Materials) 

~ ft':rQ' 31'R ~ c=R'Q'i ~ / For and on behalf of 

ot~]'C'f(>l' CflR:c>'Il$;51~ ~, ~ 1 National Fertilizers Ltd, Bathinda-151003 
~ 01. 1 Mobile No 7597288501 19878115459 

~ ;ffi;r/Email: puniLjain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI -110003, Tel : 
011-24360066, FAX: 24361553, CIN: L74899DL 1974G01007417, Website: www.nationalfertilizers.com 

https:llmail.google.com/maillu/O/?ik=9cebe11 c33&view"pt&search=all&permmsgid=msg-a:r-1185061317223229906&simpl=msg-a:r-118506131 '12232 . 111 
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9/26/24, 11 :37 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> 

Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> Thu, Sep 19, 2024 at 10:16 AM 
To: "shivamchemicals500@gmail.com" <shivamchemicals500@gmail.com> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in> 

Reminder: 

Dear Sir 

Kindly refer to our trailing mail and telephonic conversation held today. You are 
requested to confirm that currently you are working in the field of Carbon Slurry 
disposal. In case you are working in this field, kindly submit your valid authorization 
Certificate from Concern State Pollution Control Board enabling us to contact / send you 
our future enquiries. 

~~, 

~ ~ I PUNIT JAIN 

3'Q' ~ (~) I Deputy Manager (Materials) 

3C'f'C); ~ .3ffi ~ c=R"t:n * I For and on behalf of 

~~TC'I'(>I' lhR:(>jI$;J1~~, ~ I National Fertilizers Ltd, 8athinda-151003 
~c:r. / Mobile No 7597288501/9878115459 

t ~/Email: punit.jain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI-110 003, Tel: 
011-24360066, FAX: 24361553, CIN: L74899DL 1974G01007417, Website: www.nationalfertilizers.com 

[Quoted text hidden] 

hUps:llmail.google.com/mail/u/0I?ik=9cebe 11 c33&view=pt&search=all&permmsgid=msg-a:r-11 07563861140033670&simpl=msg-a:r-11 075638611400 1/1 
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9/26/24,11 :41 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal 

Carbon Slurry Disposal 

Shivam Chemicals <shivamchemicals500@gmail.com> 
To: Punit Jain <punit.jain@nfl.co.in> 

Respected Sir, 

Punit Jain <punitjain@nfl.co.in> 

Fri, Sep 20, 2024 at 8:56 AM 

As per our telephonic conversation and the information provided by you in the mail, I would like to confirm you that 
currently I am working in the field of Carbon Slurry disposal. I would also like to bring to your notice that my current 
authorisation certificate is under renewal. I could also get a new certificate if you provide us with an opportunity for carbon 
slurry disposal for your future endeavours. 

We guarantee you the best carbon slurry disposal services. Kindly provide us with the information about your future 
carbon slurry disposal requirements. 

[Quoted text hidden] 

[Quoted text hidden] 

Disclaimer: This communication is confidential & privileged. This email and any files transmitted with it are confidential 
and intended solely for the use of the individual or entity to whom they are addressed. If you have received this email in 
error you should not disseminate, distribute or copy the email, further notify the sender immediately & delete the email 
from your system. Use of this email in any manner by anyone other than the addressee is unauthorized and shall be 
liable to take appropriate actions against such usage. 
National Fertilizers Limited has taken reasonable precautions to ensure that no viruses are present in this email, 
however, it cannot accept responsibility for loss or damage arising from the use of this email or attachment. 

, hUps:llmail.google com/maillu/Ol?ik=9cebe11 c33&view"'pt&search=all&permmsgid=msg-f:181 0683981545844924&simpl=msg-f:181 068398154!:i84t1924 1/1 
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9/26/24. 11 :36 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> 

Carbon Slurry Disposal 

Punit Jain <punit.jain@nfl.co.in> Mon. Sep 23. 2024 at 2:39 PM 
To: Shivam Chemicals <shivamchemicals500@gmail.com> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>. Pawan Agrawal <pagrawal@nfl.co.in> 

Sir, 

Thanks for your prompt response. 

In this regard, you are requested to provide the following: 

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm . 

~ ~ / PUNIT JAIN 

3Q' ~ (~) / Deputy Manager (Materials) 

~ ~ ~ ~ ('R'tfi ~ I For and on behalf of 

~Q~ lhR:(>Ii$;:11:$ fi:ll?!eg, ~ / National Fertilizers Ltd, Bathinda-151003 
~ 0:;. / Mobile No 7597288501/9878115459 

$' ~/Email: punit.jain@nfl.co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI-110 003, Tel : 
011-24360066, FAX: 24361553, CIN: L74899DL 1974G01007417, Website: www.nationalfertilizers.com 

[Quoted text hidden] 

https:llmail.google.com/mail/u/Ol?ik=9cebe11 c33& view=pl&search=all&permmsgid=msg-a:r-1781845827682361 003&simpl=msg-a:r-17 818458276823. . 1/1 
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9/26/24.11 :36 AM National Fertilizers Ltd. Mail - Carbon Slurry Disposal 

Punit Jain <punlt.jain@nfl.co.ln> 

Carbon Slurry Disposal 

Punlt Jain <punit.jain@nfl.co.in> Wed, Sep 25, 2024 at 5:17 PM 
To: Shivam Chemicals <shivamchemicals500@gmail.com> 
Cc: Gurpreet Singh Layal <gslayal@nfl.co.in>, Pawan Agrawal <pagrawal@nfl.co.in> 

Sir 

With respect to trailing mail and as per telephonic discussion, you are once again 
requested to provide the following on priority: 

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm . 

WfRi ~ I PUN IT JAIN 

3'Q' ~ (m;R<J;ft) 1 Deputy Manager (Materials) 

~ ft:n:! JtR ~ c:Rtfi' ~ 1 For and on behalf of 

otQ~ q;R;('II$;;1::A~, ~ I National Fertilizers Ltd, Bathinda-151003 
~c:r.1 Mobile No 7597288501/9878115459 

~ ~/Email: punit.jain@nfl .co.in 

REGD. OFFICE: SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI-110 003, Tel. 
011-24360066, FAX: 24361553. CIN: L74899DL 1974G01007417, Website: www.nationalfertilizers.com 

[Quoted text hidden] 

https:/Imail.google.com/mail/u/0I?ik=9cebe11 c33&view=pt&search=all&permmsgid=msg-a:r-1641 070896909663571 &simpl=msg-a:r-1641 0708969096 . 1/1 
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Re: Carbon Slurry Disposal

REMINDER: 

Dear Sir 

Kindly refer our trailing mail, you are once again requested to provide the following on
priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417,
Website: www.nationalfertilizers.com

On Wed, Sep 25, 2024 at 5:17 PM Punit Jain <punit.jain@nfl.co.in> wrote:
Sir 

With respect to trailing mail and as per telephonic discussion, you are once again
requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of

Thu, 07 Nov 2024 4:17:41 PM +0530 •

To "Shivam Chemicals"<shivamchemicals500@gmail.com>

Cc "Gurpreet Singh Layal"<gslayal@nfl.co.in>, "Pawan Agrawal"<pagrawal@nfl.co.in>

Me
Punit Jain <punit.jain@nfl.co.in>

1661697

mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e015aa80fb9561ad46825ad754800001c4b52702ba85a625a12b5821dd72a6c458808ec5396aa51620021368f5287a867fac39bdb2a778bfb2fe73b642828338c36bb2773d04a9a9d7f246dd19ab180d58e2dee71c9787373a2bb8519aef69ac0c021d6de35a0831f01d5510fb7af3a6cdab055435551792fe7fa7fa31b3ff13606849b1deedb548cce0a3b41a80426f2862f1a2fec54f552bf155bc9f2e803
mailto:punit.jain@nfl.co.in


Re: Carbon Slurry Disposal

Reminder: 

Dear Sir 

Kindly refer our trailing mail and as per our telephonic conversations held, you are once
again requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417,
Website: www.nationalfertilizers.com

On Thu, Nov 7, 2024 at 4:17 PM Punit Jain <punit.jain@nfl.co.in> wrote:
REMINDER: 

Dear Sir 

Kindly refer our trailing mail, you are once again requested to provide the following on
priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN

Tue, 17 Dec 2024 12:05:36 PM +0530 •

To "Shivam Chemicals"<shivamchemicals500@gmail.com>

Cc "Gurpreet Singh Layal"<gslayal@nfl.co.in>, "Pawan Agrawal"<pagrawal@nfl.co.in>

Me
Punit Jain <punit.jain@nfl.co.in>

1671698

mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e013c146bf22a397927aa5739d40000a3f6277653c754dfbfd9f47ef863b61e76890bc07cd5510e1ad50182e216178a0f73daeedba27f059cba1046cedea1dbf86dc38059f41339efa2a73c69d1bca4912ed974d6661fdc8ab3404691739a489b622439a36ec8902e6df0256cb6a540924b1a4a75a80cc547831468bf37babb42fa42d0076f1e0f2b2ded3a3a8da38b917003543d5721344e3b5b463f6f116a
mailto:punit.jain@nfl.co.in


Re: Carbon Slurry Disposal

Respected Sir,

As per our telephonic conversation and the information provided by you in the mail, I would like to
confirm you that currently I am working in the field of Carbon Slurry disposal. I would also like to bring
to your notice that my current authorisation certificate is under renewal. I could also get a new certificate
if you provide us with an opportunity for carbon slurry disposal for your future endeavours.

We guarantee you the best carbon slurry disposal services. Kindly provide us with the information about
your future carbon slurry disposal requirements.

On Tue, 17 Dec 2024 at 12:05 PM, Punit Jain <punit.jain@nfl.co.in> wrote:
Reminder: 

Dear Sir 

Kindly refer our trailing mail and as per our telephonic conversations held, you are
once again requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 
2. Date of expiry of the Hazardous Waste Authorization for Carbon Slurry of your firm. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417,
Website: www.nationalfertilizers.com

On Thu, Nov 7, 2024 at 4:17 PM Punit Jain <punit.jain@nfl.co.in> wrote:
REMINDER: 

Thu, 02 Jan 2025 3:02:41 PM +0530 •

To "Punit Jain"<punit.jain@nfl.co.in>

Tags G-Important

SC
Shivam Chemicals <shivamchemicals500@gmail.com>

1681699

mailto:punit.jain@nfl.co.in
mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=https%3A%2F%2Fwww.google.com%2Fmaps%2Fsearch%2F7%2BINSTITUTIONAL%2BAREA%3Fentry%3Dgmail%26source%3Dg&uvd=0801129701e732e4f72eebe93768feb175000050ae635a9568e927949c5f9022c48be5bb187a371640147a6a5cb1e6e94f23273d9f5d35823bd0be9d37d52414e73279af57ef3a1e78813b1ea3da18e8407cb9abb775a9e9b6808020eea830438320faa43df58a591a83209ba32fda4176738c01f746156e47cdd8de82e22ad78948ba87bee676565bf0c220073736f29862217b1104f8d63b6889a4
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e01ce469069ad6b7b256375f6680000f9a823606ba18e45e5537549b9bf1006583776d241e92a51af839c39fddf6749b95547bde64c4bea21a4ad76af1238ac1d531349f8af771c6aff0ed6ce15f98961aea8d142dca1bc0710bc6654b607fdd3c1150d42aa343e2c9dba676c568918c84977f631c4af469981bb89339a8dab4b6f9a1475b5b0d67339fa0ff12a923c4ed09d675abfaec6de03124617b77f7b
mailto:punit.jain@nfl.co.in
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Re: Carbon Slurry Disposal

Dear Sir 

Kindly refer to our earlier communications on the subject matter. 

It is mentioned that till date you have not submitted the valid Hazardous waste
Authorization nor any sale order executed by you for disposal of Carbon slurry. 

Further, approx. 4 months have been passed since your response that your Hazardous
waste licence is under renewal. But till date you have not submitted the copy of
Hazardous waste Certificate. 

It is mentioned that your firm is only considered for our future disposal activity of Carbon
Slurry only if you have valid Hazardous waste certificate and other necessary
documents. Therefore, if you are interested in future disposal activity of Carbon Slurry,
you are once again requested to get the Hazardous waste Licence and submit the
same on priority basis. 

आपको धन्यवाद,
 
सादर
 
 
पुनीत जैन / PUNIT JAIN
उप प्रबंधक (सामग्री) / Deputy Manager (Materials)
उनके  लिए और उनकी तरफ से / For and on behalf of
नेशनल फर्टिलाइज़र्स लिमिटेड, बठिंडा / National Fertilizers Ltd,  Bathinda-151003
मोबाइल न. / Mobile No 7597288501 / 9878115459
ई मेल/Email: punit.jain@nfl.co.in

REGD. OFFICE : SCOPE COMPLEX, CORE-III, 7 INSTITUTIONAL AREA, LODHI ROAD, NEW DELHI - 110
003, Tel: 011-24360066, FAX: 24361553,   CIN: L74899DL1974GO1007417,
Website: www.nationalfertilizers.com

On Fri, Jan 3, 2025 at 11:57 AM Punit Jain <punit.jain@nfl.co.in> wrote:
Dear Sir 

Kindly refer our trailing mail and as per our telephonic conversations held, you are
once again requested to provide the following on priority:

1. Latest Copy of Sale Order of Carbon Slurry executed by you. 

Tue, 14 Jan 2025 9:09:27 AM +0530 •

To "Shivam Chemicals"<shivamchemicals500@gmail.com>

Cc "Gurpreet Singh Layal"<gslayal@nfl.co.in>, "Pawan Agrawal"<pagrawal@nfl.co.in>

Me
Punit Jain <punit.jain@nfl.co.in>

1691700

mailto:punit.jain@nfl.co.in
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.nationalfertilizers.com%2F&uvd=0801129e01aba3b0a97449da2806c8c9dd0000f0680e98c917ef7f6512c8972b73b31fbf9c57343051643f58d3157cf96cc0da0fd3516be161745e832e262cc62e57cd9f50ef7369c26d0ace7ea59ee4bc77cda06141a29e9bb7509a93082632a1056fb6d97bbfcdf9b159aa565572d09edef43c8068b778fabcf7b9a923b6d7e14abb42e465d5f811e28a97e013d3a73c8378a079b998b69050aca4d239871a72c775
mailto:punit.jain@nfl.co.in
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ffr!~l:~iifl'~:mi-~ : fBftnif m . .mm -151003 tTanr 
~!rl , 0164 - 2270220. 2160200 

~ : 0164-2210463 

Ref: NFB/lAB/PPCB/2024 

To 

Environmental Engineer, 
Punjab Pollution Control Board, 

Zonal Office, Street No.12, 
Power House Road, 
Bathinda. 

It{;4i;c4%'J 
.~.~. 

A Navratna Company 

NATIONAL FERTJLI~ERS:.lIMITED 
, lj·I!· ". ;"'.' . 

(A Govt. of India Undertaking) 
" 

8athlnda Unit: Sibian Road, Bathinda - 151003 (punjab) 
Ph.: 0164-2270220.2760200 
Fax: 0164-2270463 

Dated: 23.09.2024 

Subject: Compliance of the Directions given by Hon'ble NGT in the matter OA 620/2022 titled as Kaushal 
Kishore vis State of Punjab & Or5. 

Dear Sir, 

In reference to the subject cited above and the Order dated 28.08.2024 passed by the National Green 
Tribunal ;n OA 620/2022 titled as Kaushal Kishore Vishwakarma vs. State of Punjab and Ors. In terms of 
the order the following directions have been issued in para 52:-

"I n vjew o f stCitutory provisjons refe rred to above requiring time bound disposal of hazardous waste of 
carbon slurry and also the quantity lifted by respondent no. 5 so far, we consider it necessary to seek 
(esponse from respond en ts no . 2, 4, 6, 7 and 11 as to measures required to be taken for suitably 
increasing the number of cont(tlctors for disposal of the quantity of carbon slurry stored by respondents 
no. 4-NFL,Bathinda and 7-NFL, Panipat within the period of 180 days in time bound manner without any 
furth er extension of time." 

For compliance of the above directions, your good self is requested to provide the list of licensed Contractors, 
registered with the PPCB, who in turn could help to expedite the process of lifting the Carbon Slurry from NFL, 
Bathinda within the period of 180 days in time bound manner. Presently, job of disposal of carbon slurry has been 
entrusted with Mis Shubham Sales, Rohtak but the disposal rate is very less_ 

You are also requested to give a suitable time to discuss the measures required to be taken for increasing the 
number of contractors for disposal of the quantity of carbon slurry stored at the unit . 

Yours Truly. 

For National Fertilizers limited, Bathindd 

.£~~;'/rq 
CIt(' t2'j?' /L.-o.6) 
~ ~: 'Q' - 11. ~-24. ~ - 201301 (3'.o-.).ct\mti : 0120-2412383.~: 0120-2412384 Corporate Office : A 11 • Sector - 24, Noida - 201301 (UP), Tel : 0120-2412383, Fax: 0120 . 2412384 

.~: B1iTq Cl"i'ja:C~CR1 ,il'i'R - III . 7. ~~~rm:t mm. ~ m. e;$" ~- 1l0003.~~:0l1·24361252. ~: 011-2<13615<;: Regd. Office: Scope Complex Core -II i , 7 , Institutional Area, Lodhi Road, New Delhi -110003 ,Tel: 011-24361252, Fa>:: 011-243615 53 (IN: L74899DL1974GO:OOl41:' Website : h\tp://www.niltionalfertilllergom rl @nattonalfertilizers 
t\ \ / 

;;.. • . /11 \ . A . .. \ 
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No. fo r 
To 

Subject: 

Ref: 

PUNJAB POLLUTION CONTROL BOARD 1 
alhinda 

Zona1 Office, Street No. 12, power Hou se Road, B 
Emrul seezob~gmail .com 

Registered 

Mis National Fertilizers Ltd ., 
Sivlan Road, Bathinda. 

@ 
'j/:~ LiFfl ~~ lifestyle for WV EnvIronment 

!", ~os;tion of Environmental Compensation (EC) - order thereof. 

Industry's letter dated 24.10.2024 

In regard to letter under reference, the Board was requested to provide an 

up to date list of the licensed contractors registered with the State Board, who in turn could 

assist the industry in expediting the process of lifting the carbon slurry in a time bound 

manner. 

In regard to above, it is intimated that there is no re-processor of hazardous 

waste of category 18.2 i.e. carbon slurry of schedule-I of Hazardous and Other Wastes 

(Management and Tran sboundary Movement) Rules, 2016 in the State of Punj ab. 

This is for your kind information please. 

Endst. No. ____ _ 

~I~ \,.J)-;.-<5 
~ \~\O\ 

Environmental Engineer (ZB) 
For Chairman, PPCB 

Dated ____ _ 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Bathinda for information and further necessary 

action please. 

~ <:.d 
Environmental Engineer (ZB) 

for Chairm,,", ppeB 
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. .. .. ';)I!JC :~. 

~~~mJlEhawla@nfl.co.in 

A N.vrlltr.~ Cor.:pny 
tfi~!;W~ seemachawla@nfl.co.in 

~n,'U\T UNIT 

To: 
Cc: 

14 January 2025 10:25 
'aashish.kulshreshtha@shree-cement.com' 
Bimla Soren 

Subject: use of ca rbon 

Dear Sir, 

In reference to trailing mail, sample was collected by the concerned. Kindly indicate whether that 
Carbon can be utilised in your industry 

~~: 
~~ 
Seema Chawla 
\3'1:p:rm -qq'cqcp(C'1Cf>;:fiCf)l ~ 

DGM (Technical Services) 
~ g5Q(1I~\1l'!*i ~f11~6, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

From: Aashish Kulshreshtha <Kulshreshthaa @shreecement.com> 
Sent: 20 May 2023 12:20 
To: Seema Chawla <seemachawia@nfl.co .in> 
Cc: 'BIMLA SOREN' <bimlasoren @nfl.co.in>; bbgrover <bbgrover@nfl.co.in> 
Subject: Re: use of ca,rbon 

Dear Mam 
Our executive Mr Ramsuraj will visit at your plant on Monday before lunch tihling12 -12:30 PM . 
Thanks for the above. 

Regards 
~ Aashish 

From: Seema Chawla <seemachawla(ci)nfl.co.in> 
Sent: Saturday, 20 May 2023, 12:04 pm 
To: Aash ish Kulshreshtha <Kulshreshthaa«l)shreecement.com> 
Cc: 'BIMLA SOREN' <bimlasoren«l)nfl.co .in>; bbgrover <hbgrpver(cilnfl.co.in> 
Subject: RE: use of carbon 

You don' t often get email fromseemachawla@nfl.co.in. Learn why this is important 

~~~~~~~~£~~~~!z_C!tio.~iP?~n~~~li~ .. t~n;kS ~[. cfpe,n .~tt~ch.men~s ~n~ess Yo.~ 
recognize tt1e sender and know the content IS safe.·~.$..·· ¥ ...... ~ " ~ ~ ... ~ ....... ,_~ -- .... ~- -, .. ' _.' .-. ' A. 

1 
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seemachawla@nfl.co.in 

From: seemachawla@nfl.co.i n 

Sent: 
To: 

Cc: 

14 January 2025 09:40 

'lalitesh.singh@adityabirla.com' 

Bimla Soren; R�jiv Girdhar 

Subject: . FW: use of carbon 

Dear Sir, 

In reference to trailing mail, kindly indicate whether Carbon can be utilised in your industry. 

'3-[ITT.: 
�'qlqffi 
Seema Chawla 

� BQT °ITTftm5"(ctct5rftc61 � 
DGM (Technical Services) 
� 95 Qa I� \j1 x "ti ffl!� 2: \S, LfRTrIB 
National fertilizers limited, Panipat 

Mobile : +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> 

Sent: 20 June 2023 12:59 

To: Lalitesh Singh <lalitesh .singh@adityabirla.com> 

Cc: BIMLA SOREN <bimlasoren@nfl.co.in> 

Subject: FW: use of carbon 

Dear Sir, 

We are awaiting our response. 

'3-[ITT•: 
Wl1T 'qlqffi 

Seema Chawla 

� B"ITT °ITTftm5"( a ct5 41 c61 � 
DGM (Technical Services) 
� 95Qa1 � \11 x "ti RI fT:i 2: ;s, LfRtrIB 
National fertilizers limited, Panipat 

Mobile: +91 9996547743 

�--.... - - - - ---- ------�--·-�-------�---- �- ------------------- - ---------

From: Seema Chawla [mailto:seemachawla@nfl .co. in] 
Sent: 16 March 2023 11:52 

To: Lalitesh Singh 
Cc: SIMLA SOREN 
Subject: use of carbon 

1 
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seemachawla@nfl.co.in 

-
From: 
Sent: 
To: 
Cc: 
Subject: 

Dear Sir, 

We are waiting for your response 

3fTCR~: 
~'qJCfffi 
Seema Chawla 
\j~p1m 'Q'Ciwp(('1Cf)<n(f)l ~ 

~DGM (Technical Services) 

seemachawla @nfl.co.in 
20 September 2024 16:09 
'acchelp@acciimited.com' 
'BIMLA SOREN' 
RE: use of carbon 

~ g5~<1I~\j1Hi ~fJ::l~\5, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> 
Sent: 22 May 2023 08:41 
To: acchelp@acciimited.com 

Cc: BIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in> 
Subject: use of carbon 

Dear Sir, 

-

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the 
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement 

''---'-' Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns. 
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before 
2013. Kindly confinn whether, Mis ACC is authorized by PCB 's under schedule 1, category 18.2 for utilization 
of carbon ? 

3fTCR~: 
~'qJCfffi 
Seema Chawla 
\jq 'liQT 'Q'CiWP( ('1 Cf) <n ¢1 ~ 

DGM (Techrlical Services) 
~ g5 ~<11 ~\j1 H·i ~ f!:I ~ \5, LTRtlicf 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

1 
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seemachawla@nfl.co.in 

From: seemachawla@nfl.co.in 
Sent: 
To: 

Cc: 

20 September 2024 16:09 

'corporate@indiacements.co.in' 
'BIMLA SOREN' 

Subject: 

Dear Sir, 

We are waiting for your response 

~.: 
~'qfcffif 
Seema Chawla 
'\3l:P:1QT wlWf)( (j Cfj 41 ctfl ~ 

~ DGM (Technical Services) 

RE: use of carbon 

~ IflQ<:1I~\l1'<'8 R1~~\5, ~ 
National fertilizers limited, Panipat 
Mobile : +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> 
Sent: 22 May 2023 08:59 
To: corporate@indiacements.co.in 
Cc: BIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in> 
Subject: use of carbon 

Dear Sir, 

As per notification from MOEF, disposal of Carbon is to be as per Ho WM rules, 2016 and as per the 
CPCB guidelines in July 2017, for Pre-processing & Co-proces~ing of Hazardous and other wastes in Cement 

/". Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns. 
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before 
2013. Kindly confinn whether, Mis India Cements is authorized by PCB 's under schedule 1, category 18.2 for 
utilization of carbon ? 

~$: 
~'qfcffif 
Seema Chawla 
\3Lf ~ wlWf)( (j Cfj 41 ctfl ~ 
DGM (Technical Services) 
~ IflQ<:1I~\l1'<'8 R1~~\5, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

1 
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seemachawla@nfl.co.in 

From: 
Sent: 
To: 

seemachawla@nfl.co.in 
20 September 2024 16:08 
'zciho@zcitd.com' 

Cc: 
Subject: 

Dear Sir, 

We are waiting for your response 

~.: 
mm~ 
Seema Chawla 
\jLf ~ "Q'CTtfCf) ((j Cf5 4) Cf)1 ~ 
DGM (Technical Services) 

'SIMLA SOREN' 
RE: use of carbon 

r--,~ gJQc:1I~\j1Hi ffI~2:\5, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> 

Sent: 22 May 2023 09:02 
To: zclho@zcltd .com 
Cc: SIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in> 
Subject: use of carbon 

Dear Sir, 

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the 
CPCB guidelines in July 2017, for Pre-proce ' ing & Co-proces ing of Hazardous and other wastes in Cement 
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns. 

~NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before 
2013. Kindly confirm whether, Mis Zuari Cement Ltd is authorized by PCB's under schedule 1, category 18.2 
for utilization of carbon ? 

~.: 
mm~ 
Seema Chawla 
\jLf ~ "Q'CTtfCf) ((j Cf5 ;:f1 Cf)1 ~ 
DGM (T echnical Services) 
~ gJQc:1I~\j1Hi ffI~e\5, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

1 
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seemachawla@nfl.co.in 

From: 
Sent: 
To: 
Cc: 
Subject: 

Dear Sir, 

We are waiting for your response 

~~: 
WlTI~ 
Seema Chawla 

seemachawla@nfl.co.in 
20 September 2024 16:08 
'info@sagarcements.in' 
'BIMLA SOREN' 
RE: use of carbon 

\31ll1Ql' ~£fcP( ct Cf) r\1 $1 ~ 
DGM (Technical Services) 

"'~ gJQ(1I~\J1Hi lfIi"Ae;s, ~ 
National fertilizers limited, Panipat 
Mobile : +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> 

Sent: 22 May 2023 09:04 
To: info@sagarcements.in 

Cc: BIMLA SOREN <bimlasoren@nfl.co .in>; bbgrover <bbgrover@nfl.co.in> 
Subject: use of carbon 

Dear Sir, 

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the 
CPCB guidelines in July 2017, for Pre-processing & Co-proce sing of Hazardous and other wastes in Cement 
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns. 
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before 

r-' 2013. Kindly confirm whether, Mis Sagar Cements Ltd is authorized by PCB 's under schedule 1, category 18.2 
for utilization of carbon ? 

~~: 
WlTI~ 
Seema Chawla 

\31ll1Ql' ~£fcP( ct Cf) r\1 $1 ~ 
DGM (Technical Services) 
~ gJQ(1I~\J1xfl lflfi:le;s, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

1 
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seemachawla@nfl.co.in 

From: seemachawla@nfl.co.in 
Sent: 
To: 
Cc: 

20 September 2024 16:07 
'marketing@anjanicement.com' 
'BIMLA SOREN' 

Subject: 

Dear Sir, 

We are waiting for your response 

~.: 
'$:IT "i.flCffiT 
Seema Chawla 
\jq l1QT -qcf~( (j ct5;oft CfJl ~ 

f". 

. DGM (Technical Services) 

RE: use of carbon 

~ g?R't1I~\j1Hi RlfAe\S, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> 
Sent: 22 May 2023 12:38 

To: marketing@anjanicement.com 
Cc: BIMLA SOREN <bimlasoren@nfl.co.in> 
Subject: use of carbon 

Dear Sir, 

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the 
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement 
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns . 

r---. 
.l~FL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before 
2013 . Kindly confirm whether, Mis NCL Industries (Cement Division) is authorized by PCB's under schedule 
1, category 18.2 for utilization of carbon? 

~.: 
'$:IT "i.flCffiT 
Seema Chawla 
~ l1QT -qcf~((jct5;oftCfJl ~ 
DGM (Technical Services) 
~ g?R't1I~\j1Hi Rlfl:le\S, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

1 
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seemachawla@nfl.co.in 

From: 
Sent: 
To: 
Cc: 
Subject: 

Tracking: 

Dear Sir, 

We are waiting for your response 

" 

~~: 
~'qfcfffi 
Seema Chawla 

\3""Q" ~ ~tfCP(dCfJ41cp') ~ 
DGM (Technical Services) 

seemachawla@nfl.co.in 
20 September 2024 16:08 
'ncl@nclind.com' 
'BIMLA SOREN'; 'bbgrover' 
RE: use of carbon 

Recipient 

'ncl@nclind .com' 

'SIMLA SOREN' 

'bbgrover' 

Bimla Soren 

~ gJ R"d I ~ \jl Hi ff1 f!:l ~ \5, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> 
Sent: 22 May 2023 09:09 
To:ncl@nclind.com 
Cc: BIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in> 
~ubject: use of carbon 

Dear Sir, 

Recall 

Failed : 20-09-2024 16:12 

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the 
CPCB guidelines in July 2017, for Pre-proce, ing & Co-processing of Hazardous and other wastes in Cement 
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns. 
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before 
2013. Kindly confirm whether, Mis NCL Industries (Cement Division) is authorized by PCB's under schedule 
1, category 18 .2 for utilization of carbon ? 

~~: 
~'qfcfffi 
Seema Chawla 

1 
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seemachawla@nfl.co.in 

From: seemachawla@nfl .co.in 
Sent: 
To: 
Cc: 

20 September 2024 16:07 
'customercare@dalmiacement.com' 
'BIMLA SOREN' 

Subject: 

Dear Sir, 

We are waiting for your response 

~~: 
mm~ 
Seema Chawla 

\31lliQT 'Wcf'tfCP (d Cf5 41 CfJ1 ~ 
DGM (Technical Services) 

RE: use of carbon 

~ g5R"~I~\i1Hl Rtf!l~'5, ~ 
National fertilizers limited, Panipat 
Mobile: +91 9996547743 

From: Seema Chawla <seemachawla@nfl.co.in> . 

Sent: 22 May 2023 14:36 
To: customercare@dalmiacement.com 
Cc: BIMLA SOREN <bimlasoren@nfl.co.in> 

Subject: use of carbon 

Dear Sir, 

As per notification from MOEF,disposal of Carbon is to be as per HoWM rules, 2016 and as per the 
CPCB guidelines in July 2017, for Pre-proce ~ing & Co-processing of Hazardous and other wastes in Cement 
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns. 
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before 
2013. Kindly confinn whether, Mis Dalmia Ceement is authorized by PCB's under schedule 1, category 18.2 
for utilization of carbon? 

~~: 
mm~ 
Seema Chawla 

\31lliQT 'Wcf'tfCP (d Cf5 r\1 CfJ1 ~ 
DGM (Technical Services) 
~ g5 R"~ I ~ \i1 HI Rt f!l ~ '5, LTRtcrcf 
National fertilizers limited, Pairipat 
Mobile: +91 9996547743 . 

1 
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